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Mr. Speaker: I will consider that 

mutter.

Ackarya Kripalani: You, Sir, said
that the second telegram cannot be 
understood unleea the first telegram 
is 2p9>im to you and you did ask the 
Horpe Minister to give it to you. As 
•far as the Law Minister is concerned, 
if every communique from the State 
Government to the Central Govern
ment is of a secret nature, then, there 
was no need for the Chief Minister to 
send another telegram asking it to be 
considered as secret.

jpr. Speaker: In view of what Shri 
M. R. Masani and other hon. Members 
wanted, i asked the hon. Home Minis
ter to place it on the Table of the 
House. Exception is being taken to 
this. Also I had my own doubts as 
to whether this official correspondence 
bfetweep a State and the Centre can 
be brought up and there is no confi
dence so far as that matter is concern
ed. The Law Minister has also spoken 
on this matter. I will consider. 
Merely because I express a view, a 
document may not be placed here. It 
is open to an hon. Minister to say, 
“No, no, I am not going to place it for 
this reason.” He may claim privilege 
or confidence or various other things. 
I cannot immediately come to a con
clusion. I will take time to consider 
this matter.

Shri M. R. Masani: May I take it 
that you will convey your decision 
to the House later on?

Mr. Speaker: Certainly.
Acharya Kripalani: Will you also 

consider that this matter has got to 
be referred to the Privileges Com
mittee, whether it is the Chief Minis
ter or the press or anybody else?

Mr. Speaker: Of course. That is
what has been all along argued in this 
House. I am not going to make a 
difference, but I cannot commit that 
I am going to do one way or the 
other.

1S.S9 fan.
CLARIFICATION OF REPLIES

GIVEN TO SUPPLEMENTAKIES
ON* STARRED QUESTIONS NOS.
41, 54, 55 AND 62.
The Deputy Minister of Irrigation 

and Power (Shri Hathi): On behalf 
of Shri Haj^ ^ohanagped Ibrahim, I 
make the following statement.

In reply to the supplementary 
questions by Dr. Ram Stifthag Singh 
on Starred Question Nos. 41, 54, 55 
and 62 answered on the 12th August,
1958, I had informed the House that 
the London cpnference had been post
poned because India wanted time to 
consider the question.

This reply was given as I thought 
that the hon. Member desired to know 
the reason for adjournment of the 
London conference after presentation 
of the alternative plan by represen
tative of Pakistan. It appears, how
ever, that the hon. Member desired to 
know why the commencement of the 
meeting at London had been suddenly 
postponed. The position in this regard 
is that the London conference was 
expected to commence towards the 
later part of June, 1958. Actually it 
commenced from the 7th July, 1958. 
The postponement was made at 
Pakistan’s request.

13-23 hrs.
DEMANDS* FOR SUPPLEMENTARY 

GRANTS, 1958-59
Mr. Speaker: The House will now 

take up the Supplementary Demands 
for Grants in respect of the Budget 
(General) for 1958-59. As the House 
is aware, 4 hours have been allotted 
for discussion and voting on these 
Demands.

Demand No. 3 
Salt

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 4,000 be granted to
•Moved with the recommendation of the President.
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the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st March, 1959, in respect 
of ‘Salt’.”

Demand No. 128

C a p it a l  O u t l a y  o r  th e  M in is t r y  o r  
S tee l , M i n i s  a n d  F u e l

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 4,90,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day of March,
1959, in respect of ‘Capital Out
lay of the Ministry of Steel, 
Mines and Fuel’.”

Demand No. 130.

C a p ita l O u t la y  o n  R o a d s  

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 52,08,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day of March,
1959, in respect of ‘Capital Outlay 
on Roads’."

May I know how we should appor
tion the time between the various 
Demands?

Shri Narayanankutty Menon
(Mukandapuram): Regarding the
Fuel Ministry’s Demand, that covers 
the major portion.

Mr. Speaker: How long does he 
want?

Shri Narayanankutty Menon:
About three hours for that, because 
that is the major Demand.

Mr. Speaker: Any other sugges
tion?

Shri A. C. Gobs (Barasat): I think, 
there are two items of new services. 
Those two items should get more time. 
Other matters are more or less of *  
routine nature.

Mr. Speaker: Is fuel also of
routine nature?

Shri A. C. Guha: I think those two 
items—oil and salt—may get some
thing more than two hours. In fact, 
most of the discussion will be on those 
two items.

Mr. Speaker: How long is the hon. 
Minister likely to take?

The Minister of Revenue and CiVil 
Expenditure (Dr. B. Gopala Reddi):
It depends on the criticism that is 
going to be made.

Mr. Speaker: Shall we start with 
fuel?

Ch. Ranbir Singh (Rohtak): All the 
items may be discussed together.

Mr. Speaker: Very good. Let us
see how long we take. All the items 
will be discussed together. Hon.
Members will not have a second 
opportunity to speak. At the end, the 
hon. Ministers, whoever want to 
reply, may also participate in the 
discussion.

Any cut motions? None.

Shri Narayanankutty Menon.

Dr. B. Gopala Reddi: Before the 
Member begins, I want to make a 
statement.

Before the discussion on the Supple
mentary Demands for Grants com
mences I would, with your permission  ̂
Sir, like to correct a mistake which 
has crept in the Supplementary 
Demands presented to Parliament on 
the 5th September, 1958. In the
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second sentence of the explanatory 
foot-note to Demand No. 128—Capital 
Outlay of the Ministry' of Steel, Mines 
and Fuel—at page 12 of the Supple
mentary Demands for Grants pam
phlet it is stated that copies of the 
•agreement with he Burmah Oil Com
pany and Assam Oil Company were 
placed on the Table of both the 
Houses of Parliament in February 
last. Actually the copies of the 
Agreement were not placed on the 
"Table of the Houses, but were only 
sent to Parliament Library on the 
17th February, 1958. It is a printer’s 

■devil.

Mr. Speaker: So far as cut motions 
•are concerned does any hon. Member 
want any cut motion to be moved? I 
-do not think any hon. Members speci
fically want any cut motions to be 
moved.

I will give 15 to 20 minutes to hon. 
Members.

Shri Narayanankutty Menon: In
discussing these Supplementary 
Demands, I shall confine myself to 
that part of the Demands which seeks 
to allocate about Rs. 5 crores for the 
new oil company and also the oil 
refineries.

When this Demand comes today 
before the House, I will be failing in 
my duty if I do not refer to some of 
the splendid achievements of the Oil 
and Natural Gas Commission, 
•especially that which they have done 
•quite recently. Those achievements 
are to be taken in the background of 
about 28 years of search in India for 
•oil by different interests and com
panies, and the comparatively short 
period of work that the Oil and 
Natural Gas Commission has had as 
far as the exploration of oil is con
cerned.

The other day the hon. Minister of 
Mines and Oil announced in the 
House about certain finds that they 
liaye made in Cambay indicating that

there is very good prospect of oil 
being found there. Laffer on news
paper reports appeared to the effect 
that what had been found a few days 
back had been confirmed. Though 
according to later reports the press 
reports have been exaggerated, still 
there is every indication that we will 
be able to find oil in Cambay on a 
commercial scale.

Also, the work of the Oil and 
Natural Gas Commission at Jwala- 
mukhi has been greatly inspiring and 
satisfactory.

The news that we have struck oil 
on a commercial scale at Cambay, 
even though it is only a find of 
mineral oil, is having far-reaching 
revolutionary changes not only on 
our fuel consumption; our entire 
economy is being affected. As this 
House knows, for a long number of 
years we were depending upon some 
of the oil companies which were 
functioning in India for our necessi
ties of oil consumption. Not only that. 
Because we had to depend upon 
foreign oil companies for our require
ments of fuel in India, it had its im
plications on the price system; and 
from different angles also it had very 
serious implications upon our defence 
structure. Apart from the fact that 
during the Plan period the import of 
oil itself was draining a large amount 
of foreign exchange from this coun
try which was affecting us very 
adversely, it had greater implications 
on our economy. Therefore now 
when we find that in the near future 
we have the prospect of oil being 
drilled on a commercial scale, it is 
time for the whole House and the 
whole nation to rejoice over this find. 
Certainly, those who are responsible 
for doing this hazardous task both at 
Jwalamukhi and at Cambay deserve 
congratulations and good wishes 
from all sides of the House.

Coming to the specific Demand, the 
establishment of Oil India (Private) 
Limited and also Indian Refineries 
Limited is also a historic occasion 
because it is for the first time that we
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r« having an Indian company at 
least in name . Even though the 
agreement between the Assam Oil Co., 
and the Government of India which 
led to the formation of the rupee oil 
c o m p a n y  has been the subject matter 
of very sprious discussion in this 
House before, this is the proper 
occasion to reflect back on some of 
the terms of the agreement and how 
the terms are working today, since we 
are voting on the Demands for the 
establishment of these companies.

In regard to the refineries parti
cularly, because of the policy of the 
Government of India in 1950 and 1951 
on the basis that no oil was to be 
found in India in the conceivable 
future, and relying upon the foreign 
oil companies, certain concessions 
were granted to the refineries being 
established. As a result, in the tran
sition period we find that without any 
logic or reason, without a mind to 
planning, without any foresight, the 
Government decided to have two 
refineries established at Bombay and 
also one at Vizagapatam. Later on 
we struck oil and we have sought to 
have a refinery somewhere near 
Naharkatiya. Now we find at Cam
bay we have struck oil and there is 
prospect of more oil being found 
there. Fate had been very much 
helpful as far as Government were 
concerned, and as far as we were coh- 
cemed. The two refineries with the 
maximum gallonage being located at 
Bombay, we shall have to thank God 
for the fact that oil has been struck 
at Cambay somewhere in the near 
vicinity, so that heavy transportation 
costs on the future oil being carried 
to the big refineries at Bombay have 
been Avoided. But if oil is to be 
struck at other regions, what" will be 
our conception in regard to the'loca
tion of the refinel*ies? Now, Govern
ment have taken a decision, as far as 
the thdian refineries ate concerned. 
iVe hive a ^finery in Assam, a com- 
p&rlitively striall refinery; we have 
ifeo i  big refinery at I&rkuni. When 
these decisions have been taken to

set tip refineries, certain anomalies 
crop up.

The total quantity of fuel, petrol 
and other pertoleum products which 
we could refine in this ctfontry, 
assuming for the time bfeing th<? we 
would be able to strike oil in the 
counfry, the total quantity of fuel 
that would be required in the near 
future for our consumption, and the 
types of fuel that would be needed, 
etc. were rarely taken into considera
tion early in 1950. Therefore, we are- 
running into troubles now, because 
the refineries are now functioning In 
such a way that we are over-produc
ing motor gasolene. After getting 
crude oil from the foreign countries 
at a higher rate, when motor gaso
lene is overproduced, we shall have 
to sell it in the nearest market; and 
only the other day, the Minister of 
Mines and Oil had agreed that some
how we would have to take the risk 
of getting a lower price. At the 
same time, in spite of the fact that 
three refineries are functioning and 
there is a fourth one in Assam, and 
with the prospect of two more refine
ries coming in, one at Assam and the 
other at Barauni, we are importing 
today a large amount of kerosene oil 
at the expense of so much of foreign 
exchange. That shows that we have 
no plan at all, as far as the bigger 
refineries, namely the one at Bombay 
and the one at Visakhapatnam are 
concerned, to get more kerosene oil 
so that our internal market could be 
stabilised and instead of overpro
ducing motor gasolene, we could get 
the kerosene oil that is required.

I am pointing this out not for criti
cising that Government did it deli
berately, but only to show the lack o f 
foresight that Government displayed 
in granting big concessions to the oil 
companies in 1950, without having 
any idea of the future prospecting of 
oil in India and also without taking 
ihto consideration the types of fjkel 
that India wbuld require almost f ir  
abotit ten years to come or the ques
tion of putting in a clause that the
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refineries will be producing such 
of fiiel to viill be required for 

our internal consumption. At least 
ill tile future, when Hopes are before 
US ttiit our own oil is being struck, 
ah4 wfien we are having new refine - 

tHe Government of India should 
h^r iri mind that the type of the 
refineries that we are going to estab
lish at Assam and in Barauni will be 
such that they will be channelised to 
pf&fuce that type of fuel which 
India requires, and will not be with
out any type of plan as is the case in 
regard to the Bombay refinery.

Again, I am pointing this out not 
because I have any allegation that 
Government had done it deliberately 
but because of the following reason. 
During the earlier days, Government 
had to rely upon the technical reports 
of those people who themselves were 
not interested in balancing the fuel 
consumption in the country and in 
producing the fuel in this country. 
Even today, when three refineries are 
functioning in full steam, they are 
laughing at us that in spite of the 
fact that we are overproducing all 
these things, our foreign exchange is 
being drained, and we have no kero
sene to sell, because kerosene is still 
to be imported from either the 
Persian Gulf refineries or the Abadan 
refineries. This sort of thing has 
happened because the technical re
ports at that time were prepared by 
those who were interested not in pro
ducing the tpye of fuel that we would 
require but in producing certain types 
of.fuel with which we shall not be 
able to face these oil companies in 
competition.

Therefore, I would urge that we 
must have an independent thinking 
over this matter, and there should be 
a certain plan of production, location, 
anil al*6 the capacity of the two refin
eries that we are going to establish 
bofK at Barauni and at Naharkatiya.

Cobiing to the formation of the 
eotftjMmy itsfelf, ohe important thing 
that I have to point out is that in the

explanatory memorandum to the 
Supplementary Demands for Grants, 
we have not been given the material 
or the basis on which the valuation of 
the Assam Oil Co. assets has been 
made. Even though we have got only 
33 1 /3 per cent share in the company, 
which is an Indian limited company, 
yet, to the extent that the valuation 
varies this side or that side, our own 
33 1/3 per cent shares are affected. 
Therefore, this House is entitled to 
know the basis of valuation of the 
assets of the Assam Oil Co. In any 
other type of company functioning in 
India today, this question would not 
have arisen, because most of the com
panies functioning here are subject at 
least to audit by Indian auditors; and 
their accounts are known. But the 
oil companies have got a peculiar way 
of writing their accounts. And when 
they say that their accounts have been 
submitted to proper authorities, they 
mean that a type of profit and loss- 
account has been submitted. It is not 
only that; the other danger is that 
this compulsory submission of yearly 
accounts of the oil companies started, 
if I remember aright, about the year 
1956. Nobody in India knows today 
the total amount of capital that these 
oil compenies have got here and have 
brought here. Nobody knows the 
actual valuation of the machinery and 
also the storage depots that they have 
got in India today.

It has been very clear to us that 
immediately after the war, in 1949, 
the oil companies in their own classi
cal way, started a new type of 
accounting system, which is called 
the appreciating accounting system. 
In any other company, when a piece 
of machinery is installed, we find that 
there is a depreciating account as far 
as the machinery is concerned. But in 
the case of the oil companies, there is 
an appreciating accounting system for 
their machinery for years to come. If 
the Assam Oil Co. brought a ‘cat 
cracker' and installed it in 1945 at a 
cost of 10,000 sterling, the cost goes 
on increasiHg to Rs. 15,000 the next 
year. That is how they had an appre-
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dating account. In 1949, the oil com
panies in India started an appreciat
ing accounting system, and the valua
tion of the stock and assets of the 
Assam Oil Co. in India which we 
were valuing was based on this 
appreciating accounting system. I 
would like to know whether we have 
taken into consideration, that is, our 
own accountants who are responsible 
for the valuation—I find that a joint 
committee valued all this—have 
taken into consideration this sort of 
appreciating accounting system or 
whether the valuation has been made 
solely giving credit to the account 
books of the company. It is quite a 
legitimate question that I ask of the 
Minister concerned. What was the 
basic approach that was adopted in 
dealing with this question of valua
tion? Since the secrets of the accounts 
shown in the account books of the 
company are known not in Calcutta 
or in Bombay or anywhere else in 
India, but only in London and New 
York, surely we shall be paying a 
very high price so far as the valuation 
of these assets is concerned. There
fore, I appeal to the hon. Minister to 
tell us the basis of the valuation, and 
whether at least he is satisfied that 
we are paying for the asests of the 
oil company not an unreasonable 
price but only that price which we 
would have given them after giving 
depreciation for their assets and their 
machinery.

The last point that I would like to 
know is this. A decision has been 
taken, as shown in the explanatory 
memorandum, to set up two refine
ries. One of these refineries is to be 
at Naharkatiya with a capacity of 
O'75 million tons. There are sup
pressed reports that the hon. Minister 
was negotiating with the Rumanian 
Government for the supply of 
machinery for this refinery. At this 
point, we would like to know from 
him what according to him is the 
prospect of the establishment of that 
refinery, and the possible date by 
which it would be established.

My second point is regarding the 
Barauni refinery. Both this House 
as well as the public have been left 
in the lurch as far as the finances for 
these refineries are concerned, as far 
as the machinery of these refineries is 
concerned, and also regarding the 
possible date by which we shall be 
able to establish these refineries. The 
reason for my pointTng this out is 
this. At present, search for oil is 
going on at Naharkatiya, in the Indo- 
Gangetic basin at Jwalamukhi and at 
Cambay. If surprisingly enough we 
get oil, we should not be left without 
refineries to refine this oil, and the Oil 
and Natural Gas Commission should 
not be asked to hold on till we get 
our own refineries.

Then, there is.a sort of confusion 
which is created by the declaration 
made by Government that the
Barauni refinery also will be in the 
public sector, without pointing out
where the finances are going to come 
from, because there is already ground 
for a lot of speculations to come.

Recently, there have been some
allegations in the Press that the 
Burmah Oil Company has again
approached Government with the 
request that they may be allowed to 
run the refinery at Barauni. Obvious
ly, it means that there is some sort ol 
hesitation on the part of Government 
to have the Barauni refinery in th« 
public sector. I would request the 
hon. Minister to clear away the doubl 
in the public mind and to state thal 
the Barauni refinery will be definite
ly in the public sector. I would re
quest him to say whether he has 
taken any contrary steps to find out t 
suitable machinery and the financia. 
assistance as far as the refinery at 
Barauni is concerned.

In conclusion, I only want to refer 
to the work of the Oil and Natural 
Gas Commission. In spite of Govern
ment being satisfied with the work of" 
the Commission, how is it that Gov
ernment is following different policies 
in different aspects? In Naharkatiya
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we were having a system of combina
tion with the Burmah Oil Co., for 
Aiding oil. In the Indo Gangetic 
area, we are entering ' into an agree
ment with the Standard Vacuum Oil 
Co., —and it is now called the Indo- 
Stanvac project. In Jawalamukhi 
the Oil and Natural Gas Commission 
is having a search lor oil with foreign 
assistance and it has come now to an 
Almost successful conclusion. In

- Cambay, again, the O. N. G. is look
ing out for oil itself and we have 
heard how they have been suc
cessful from a very early date. It is 
high time the Oil and Natural Gas 
Commission should make out a com
prehensive study of how the working 
of all these different systems is to be 
scrutinised by them.

If I am right, in the Indo-Stanvac 
project, in which we ourselves have 
sunk large amounts of money for 
exploration of oil, we have given 
extraordinary concessions to the
company, by leaving the whole tKmg 
out of the purview of income-tax, as 
the hon. Minister announced the
other day. How far have they been
able to find out oil there and what is 
the comparative cost of each fry well 
which they are finding in the Indo- 
Gangetic valley? I have seen certain 
reports that even after finishing 3 
wells, after spending Rs. 33 lakhs on 
each well—and Rs. 35} lakhs for one 
—the Indo-Stanvac project have fail
ed to And out oil there. It might"be a 
surprising thing for oil not being 
found because every well will not be 
wet; some well will also be dry as 
far as oil exploration is concerned. 
It is a notorious fact that both in the 
Middle East and the Far East the big 
companies regulate the production of 
oil and the finding of oil. If we entrust 
the finding of oil to a company whose 
interest, in having a control in the 
Indo-Stanvac project, is a very differ
ent interest, whose controlling inter
est is that of the Standard Vacuum 
Co., which runs against our national 
interests, they will not be looking for 
oil but they will be looking for not 
finding the oil. That is the difficulty. 
203 A LSD—&

It is high time that Government re
view the work of the Indo-Stanvac 
project, the Jawalamukhi project, and 
the Cambay project and the projects 
we are running with the disinterested 
type of help that we are getting.

I am not satisfied with the work in 
Naharkatia where we are looking for 
oil along with the Assam Oil Com
pany. We have not found enough oil; 
all the oil that was to be found has 
not been found out. The suspicion 
and doubts are there because in the 
International Press controlled by the 
big petroleum agency authorities 
statements are appearing that the 
interest of the oil monopolies in the 
world today in the work is not to find 
out oil but to cut short the produc
tion and to take away from the inter
national field any new oil that is 
being found. When authoritiative 
pronouncements are being made by 
those gentlemen sitting in London 
and Washington that their own Inter
ests are not to find oil but to cut Short 
production, how can we entrust to 
these people the projects for finding 
out oil? Their attempt and their 
interest will be not to find oil but to 
suppress the finding out oil. There
fore. we should take additional care 
in entrusting at least the exploration 
of oil to those oil companies who pub
licly declare that they do not want oil 
to be found here.

I will again make an earnest appeal 
to Government to remove from their 
minds that all the oil has to be decid
ed by the three big monopolists in 
the world. AH the oil need not be 
decided by these oil people. There 
are also many other interests in the 
international plane who are not 
interested as far as oil is concerned.

I am not for one moment discrimi
nating between American experts, 
British experts or experts of the 
Soviet Union and Rumania. If at all 
I am discriminating, I am discriminat
ing on this ground that the Soviet 
Union is not looking upon the Inter
national market to dispose of their
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surplus oiL They do not want India 
as a field lor selling their oil or 
petroleum products. Their interest 
is to find out oil here; and B they find 
out oil here they are not affected. 
Similarly, the Rumanian Government 
is not coming out in the international 
market to sell their oiL They do not 
want to have a monopoly of this. 
Therefore, when they are substan
tially helping us, they give their honest 
help, they give their bona fide help 
and their attempt will be to find out 
oil. Similarly, when the help comes 
from the other side, from those who 
publicly declare their interest is not 
to find oil, that will not be bona flde 
help. We can look at that help with 
suspicion. The hon. Minister will 
see and differentiate between the 
type of work that we are doing as far 
as the Oil and Natural Gas Commis
sion is concerned with the help of 
certain foreign people and also the 
other projects and formulate a policy 
in future that as far as our oil Is con
cerned, it will be exclusively in our 
own grip, a State enterprise, what
ever there is, that we will have to Tun 
and whatever financial difficulties that 
we have to face we will have to face. 
Nobody will accuse the hon. Minister 
that it has been delayed because of 
finance. If it has to be delayed for 
two years to come, we will not be 
surrendering our rights for 20 years 
in future. It is better to delay for two 
years than surrender our rights for ̂ 20 
years as we have done in 1990 when 
we entered into contracts so far as the 
three refineries are concerned. I 
hope and earnestly desire that the 
whole question of oil will be left to 
the O. N. G. Commission in future 
and that there shall not be any com
promise On thia question that either 
the exploration or drilling or refining 
or even the question of marketing 
will be shared with any other interest.
I pointed this out the other ttey when 
the hon. Minister mentioned that 
there is no proposal to take up the 
distributing machinery.

to the Oil Companies' armoury, 
production, refinery, pipe iw  «nd

distribution are equally po'werftd 
weapons and distribution is the aaoirt 
powerful weapon with which they an  
beating us today. When we form ear 
awn company, it should be within oar 
power, not only to have these refiner- 
ies and to control production, bat m 
skeleton distributing system <honH 
form part and parcel of the prospne-  
tus of the company. In the near 
future, as soon as possible, we should 
be able to build up a distributing 
machinery so that we need not nan- 
tionalise the Junk that is there in the 
India of today of the three oil com
panies today. If anybody makes • 
demand to nationalise the distritatiog 
machinery, certainly, I do not think 
he is making a reasonable demand 
because the junk they have built up 
is there. Let them take it with 
them. We will build our own paral
lel system. When we have got oar 
refineries in Naharkatia and Banrani 
our own distributing machinery 
should be there; and it is certain that 
within 5 or 10 years we will be able 
to complete our own distributing 
machinery throughout India and by 
that process we will be able to meet 
this. I hope the hon. Minister will 
take particular care as far as the dis
tributing machinery is also concerned 
because the distributing machinery is 
as important as exploration, refinojr 
and also marketing.

Mr. Speaker: Shri Bharucha- . .

ShrL Nanshir Bharacha (East
Khandsh): Mr. Speaker, Sir, this 
House is asked to vote.......

Mr. Speaker: Before the him.
Member proceeds further, I would 
like to know who are all the hen. 
Members who are likely to partici
pate in this debate and refer to oO ta 
particular.

Some Hon. Members rose—

Mr. Speaker: There are four. Does 
the hon. Minister want me to call 
after Mr. BharuehaX
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,lh t Mtataer at Mines and Oil 
<0farl K. D. Malaviya): If you so
desire, Sir, 1 would like to speak after 
Mr. Bharucha.

Mr. Speaker: I have no objection; 
but other hon. Members also want to 
speak on oiL

Shri K. D. Malaviya: As you wish, 
Sir.

Mr. Speaker: The hon. Minister
might like to hear other hon. Mem
bers also, and see if they have got 
some points which he would like to 
answer. Or, if he has some other work 
and wants to go now, he may inter* 
vene now; but he may not have an
other chance. He must decide.

Shri K. D. Malavlya: So far as I
am concerned, I am prepared to listen 
to the arguments that may be a d v a n c 
ed in the House. I thought that after 
listening to two or three speeches I 
will Btand up and explain the various 
aspects and the decisions; and, if ne
cessary, my colleague may proceed to 
answer other points. (Interruption).

Mr. Speaker: I am going to call as 
many hon. Members as possible. Shri 
Bharucha.

Shri Nanahir Bharucha: Sir. the 
House is asked to grant a demand to 
the extent of Rs. 3.9 crores for in
vestment in share capital of Oil (India) 
Limited.

18.51 hrs.

[Mb. D e p u ty -S p ia k x r  in the Chair]

As we are aware an agreement V>ae 
been executed and the assets of the 
old company are taken over at the 
valuation of Rs. 12 crores. The fact 
that such a company has been establi
shed must constitute a land-mark in 
the development of the oil resources 
of the country. Even though the 
objects are limited to the production 
of crude oil as well as transport of 
crude oil, still I think that this com
pany has a great future and will exert

a great influence in the economy of 
this country.

However, the formation of this 
company raises several issues and I 
once again find that it is rather un
fortunate that this House is not be
ing taken into the fullest confidence 
with regard to the very many matters 
which are material and germane and 
which the House should consider be
fore sanctioning an investment of this 
magnitude. I would like to ask the 
hon. Minister to consider, when he 
comes with a demand like this, that 
we are just shareholders or prospective 
shareholders and just aa a share
holder will ask for all Information 
about the prospects of the company, 
similarly, we are entitled to ask for 
all such information. In the first 
place, with regard to the valuation of 
assets, the previous speaker has 
already referred to it  I am sorry to 
say that the barest facts have not 
been given. Take the question of the 
cost structure of the price of crude 
oil for refine-1 o s. There is hardly 
anything except very vague reference 
in very general terms.

I shall presently come to the ques
tion of policy of disposal of the balance 
of crude oil after supply to the two 
proposed refineries. It is so vague. I 
see a statement of the hon. Minister 
in this booklet

Shri K. D. Malviya: Which Ministry 
are you referring to?

Shri Naushlr Bharucha: I am re
ferring to the Supplementary De
mands.

Shri K. D. Malavlya: Is he referring 
to the balance of crude oil?

Shri Natuhir Bharucha: It has been 
referred to here. Probably the hon. 
Minister has not gone through the 
whole of this. The first point is with 
regard to the valuation of assets. My 
hon. friend, the previous speaker, has 
correctly made a grievance of it,
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[Shri Naushir Bharucha]
The hon. Minister only flays that the 
assets and the property of the Assam 
Oil Company which are to be taken 
over by the new company have been 
assessed by a committee consisting ot 
two representatives each of the Gov
ernment and the Assam Oil Com
pany and it is expected that the total 
value will be of the order of Rs. 12 
crores. I ask the hon. Minister whe
ther we are not to be told, when he 
asks for Rs. 12 crores, what these 
assets are, whether these assets are 
worth Rs. 12 crores or whether they 
are just old junk. No information has 
been given. In the first place, what 
are the principles followed with re
gard to the valuation? Secondly, we 
do not know what are the lands and 
buildings? There is not even a bare 
outline of the assets of the two com
panies we are taking over. How 
much of this is allotted for structural 
equipment and how was the structural 
equipment valued—the plant and 
machinery? We do not know whether 
there are pipelines and if so, what is 
the estimated value of these pipelines. 
We also do not know whether even 
goodwill had been taken into consider
ation. It is not that I am making a 
grievance against taking goodwill in
to consideration. I just want to know 
the various assets distinctly as any 
expert valuer would give us and then 
total all these things and say that 
these total Rs. 12 crores.

I am not saying that the Assam 
Oil Company must not be given its 
just due. I am prepared to say that 
it should be given its due. All I 
want to say is, we must have inform
ation. But there are just three lines 
from the hon. Minister to say that tĥ  
assets have been valued at P.s. 12 
crores; that does not satisfy us at all. 
We also would like to know what is 
the unexpired life of some of the 
assets. No information on this point 
has been given and he asks us to 
invest Rs. 4 crores in the particular 
venture.

I shall now come to the question 
of the cost structure ol crude oil that 
will be found and produced by theae 
companies and sold to the two refiner
ies. We have got absolutely no in
formation as to the formula to de
termine either the cost of the price. 
May I invite the attention of the bon. 
Minister to what he says in connect
ion with this matter and also about 
the profits. The oil produced by these 
companies will be sold to the two 
Government-owned refineries to be set 
up in Assam and Bihar at either the 
lowest price at which such crude oil 
can be secured from any alternative 
sources or the cost incurred by the 
company together with the reasonable 
commercial return, whichever is lees, 
such price being fixed by the company 
with the approval of the Government 
after examination of the cost structure. 
That is what he says. I ask this House 
whether anybody is any wiser by this 
vague statement. What we are told 
is what will be the price at which 
crude oil will be acquired by the re
fineries. That will be the price at 
which crude oil produced by these 
companies or price of oil which can 
be secured from any other alternative 
source. What is the meaning of that’  
We absolutely do not know. If it i; 
the price of imported crude oil, may 
I point out that the price of imported 
crude oil will be calculated on the 
basis of c.i.f. or landing cost or on the 
basis of cost of production plus freight. 
Let us appreciate this fact. When 
crude oil is produced, at the oil well 
it is very cheap. Actually the com
panies add to it a large share of the 
profit and quote the price inclusive of 
all ingredients, insurance freight, com
mission. interest, etc. Therefore, 
when this company tells us that it 
will sell oil to the refineries at the 
same price as that of the imported 
oil, that does not make us any wiser. 
That means you are going to pay more. 
You may say, “to the extent the com
pany makes a profit, to the extent of 
33 and 1|3 per cent, we being share
holders we will also make profits" 
But 66 and 2[3 per cent goes to them.
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Therefore, I ask: why this secrecy 
■boat the cost structure when you 
want to buy this oil which is your 
own. Nothing is said to us but we are 
asked to invest so many crores of 
rupees into this venture.

Secondly, it says that it will be sold 
at a price which will be the cost of 
production plus a reasonable profit. 
Cost means so many ingredients none 
of which is clear. Then, I do not 
know from what point of view the 
profit will be reasonable. From the 
consumer’s point of view ten per cent, 
may be reasonable but from the point 
of the view of the oil companies, it 
may be fifty per cent. So, when 
you say that it will be the cost of 
production plus reasonable profit, that 
also has no meaning.

I should like to know whether the 
hon. Minister has considered this 
question, or whether he is just trying 
to withhold information. I do not 
even mind withholding information 
from the House if he is clear in his 
own mind. What I am worried about 
is that because he is not clear in his 
mind, advantage might be taken by the 
oil companies. I may repeat I do 
not grudge the oil companies their 
reasonable dues; I do not grudge the 
oil companies a little more profit be
cause oil prospecting is a highly spec
ulative business. But surely when you 
ask the House to invest four crores, 
the House is entitled to ask for this 
information because on the cost of 
production and the cost of the com
pany, the fate of these refineries will 
depend and also the ultimate cost of 
kerosene oil which you will distribute 
to the consumer. There is absolutely 
no mention as to what the formula 
for determining the cost would be. 1 
would like the hon. Minister to clear 
up this point.

Coming to the question of the de
termination of the cost incurred by 
the company, it says that the quantum

of such cost shall be mutually agreed 
between the Government of India and 
the company. One does not know 
what the quantum is or what the cost 
is. The disposal of crude oil pro
duced by the company otherwise than 
by sale to the refineries shall be sub
ject to the approval of the Govern
ment. The price of crude oil for sale 
by the company other than to the 
refineries will be an economic price 
and will be fixed by the company 
with the approval of the Government. 
Again, here nobody knows what will 
be the balance to be disposed of after 
supplying to the two refineries. He 
says that it will be an economic, price 
which means absolutely nothing, be
cause an economic price is always in 
relation to certain set of facts and 
figures and we do not know any of 
these things. Therefore, all that we 
are asked to do is to invest blindly 
I am not saying that we shall not 
invest, because even blind investment 
in a concern like this will be profit
able; but the House is entitled to know 
all these major details, because on 
that depends the return of any of the 
oil companies and also the ultimate 
price at which the consumer will 
get his petroleum products.
14 hrs.

Then we come to the question of 
distribution policy. I do not know 
why the Government is fighting shy 
of laying down some distribution 
policy. May I tell this House, Sir, 
that in the very illuminating report 
which the Estimates Commitee made— 
their Twenty-second Report—on the 
Ministry of Steel, Mines and Fuel, 
Department of Mines and Fuel, Oil 
Division, dealing with Oil nnri Natural 
Gas Commission and oil refineries,— 
this report was made in Apnl 1958— 
they themselves have stated that 
since we are going to produce crude 
oil and refine it here it is high time 
that from now on Government lay 
down a distribution policy. To whom 
is the distribution of oil going to be 
handed over, may I know? May I 
know whether it is the intention of 
Government that whatever crude oil
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[Shri NaujflrtrB&arocfta] 
we produce flcpm Naharkatiya and 
other plftaw ^lU be refined in the two 
reflnetiw and 3y»ded over to the oil 
companies  ̂-Bynnah-Shell, Caltex or 
any other cpftmyny—and they will d > 
the distd!»utWlLVnIf that is not the 
intention, should like to know
what is the'^Jw of your distribution 
policy. Not a word of it is said here. 
It is a very important factor, because 
oil has to reach nooks and corners of 
this country.

TCie most important part of it is that 
we are asked to invest, but we are not 
told what type of machinery it will 
be. As the House is aware, we are 
surplus‘in ithe matter of motor spirit 
and, fo a ftMPtain extent, in the matter 
of furnace ail also- Much will de
pend upon tfae type of crude oil that 
we *Wke, frNMKe that alone can be 
converted jltd0 particular types of 
petroMttn.jmducts. It is not open, for 
instance;'for the hon. Minister to say 
that he will produce kerosene if the 
crude oil does not lend itself to easy 
processing into kerosene oil. There
fore, to a certain extent, the hands of 
the hon. Minister are tied up.

Today our greatest need is kerosene 
oil and not motor spirit. May I know 
whether it requires a separate type 
of refinery to produce kerosene, se
parate from the type of machinery for 
prodilc&ng motor spirit? Therefore, 
on the point as to whether it is going 
to correct the imbalance that now 
exists in the country, we have no in
formation. I think, when he makes a 
demand of Rs. 4 crores, he should 
have made all the points clear in his 
note on the supplementary demand.

With regard to Board of Directors 
we are told that the Board ^of 
Directors of the company .«* ' 'jgwtl 
as the refineries will be one - and’̂ PMT 
same I should like to know, 
is it that the Board of Directors jtir 
kept one and the same. I refuse to 
believe the argument that one and the 
same Board of Directors is kept 
became the directors have got ex

perience and, therefore, matters will

8x05 DemaM*for

work more smoothly. No. The in
terests of the consumers are likely to 
be damaged very considerably. 
Often the interests of the producing 
companies are In conflict with the 
purchasing companies' interests. They 
are bound to be in conflict There
fore, a different set of directors was 
necessary.

Shri Vlswmaatha Reddy (Rajampet): 
Only the Government directors are 
common.

Shri Naashir Bharucha: One tends
to defend the other. Both sets of dir
ectors must be totally different It 
is in the interest of a producing com
pany to follow a policy as a result of 
which the highest price is obtained 
for the product which they produce. 
Remember, it is a semi-private com
pany which is bent upon getting pro
fits. Therefore, it may be equally in 
the interest of that company to re
strict production or go in for a parti
cular type of production. On the other 
hand, the refineries are the purchasers. 
Their interest is to buy in the cheapest 
market Therefore, the two interests 
are essentially conflicting—the in
terests of Petroleum India, Limited 
and the interests of the refineries I, 
therefore, submit that the two sets of 
directors should be totally different, 
and unless they are different the 
ultimate result will be that the con
sumer will be made to pay higher 
prices.

Sir, so far as the hon. Minister 
thinks that the consumer’s duly is to 
pay and pay through his nose, he is 
not entitled to be associated with the 
formulation of any policy in the 
matter ot price structure, he is not 
to be associated in the matter of pro
duction, he is not to be represented 
in the matter of refineries •f refining 
of the oil, and he is not.Ap‘ ;be re
presented in the distribufina, process, 
his job is only to pay. I think a 
valuable suggestion hair been made 
by the Estimates Committee in their 
Twenty second Report that the con
sumers' interact must be associated



feM  DmMMb for 3S SEPTEMBER 108 S«j»plem<mterv Gnmta- 8ia8
”  IffHHW

at various stages of tUa industry, and 
| demand that the consumers' interest 
AaQfee associated. Too long has the 
— paid through his nose with
out having the smaller voice in any 
o f the matter of fixing the price struc
ture or anything else.

X do hope, Sir, the hon. Minister 
will In future, when he comes with 
any matter in which he has to ask 
for money, give us all relevant parti
culars, and not treat us as people who 
are prepared to rubber stamp what
ever demands that he may make of 
<he House.

Ifcrl A. C. O ib i; Ur. Deputy- 
Hpeeker, Sir, I think the House will 
give its unstinted approbation for the 
works done by the Oil and Gas Com
mission and the proposal before the 
Basse is in consummation of the 
achievement* of the Oil and Gas Com
mission. But there are certain points 
which have to be clarified.

I do not know if it is quite correct, 
as Shri Bharucha has said, that the 
oil refineries or the Indian Refineries 
(Private) Limited and the Oil India 
(Private) Limited will have the same 
Board at Directors. In the note, I find 
that the Indian Refineries (Private) 
Ltd., will have a common Board of 
Directors. I do not think the proposal 
is that it will have the same Board 
o f Directors as the Oil India Limited. 
I am not sure about that. If that is 
the position, I think that would not 
be a very healthy position, and I hope 
the hon. Minister will revise if that is 

decision on that matter.

As regards the formation of the' 
Oil India Limited. I  do not know how 
‘the valuation has been made of the 
assets of Assam Oil Company. We 
are simply told that two representa
tives each of the Government of India 
and the Assam Oil Company made 
‘the assessment. Whether there was 
aome unanimous report or there was 
aome difference of opinion between 
tb*1 two sets of assessors, we do not 

Moreover, we also do not know 
on what basis this assessment was 
—nflit

Another point is about the priqajojf 
crude oil to be supplied to the oil 
refineries. It is said here: “Either at 
the lowest price at which crude oil 
can be secured from any alternative 
source or the cost incurred by the 
Company together with a reasonable 
commercial return, whichever is less, 
such price being fixed by the Com
pany with the approval of the Gov
ernment of India." It is a known 
fact—the hon. Minister knows it much 
more than we know—that the inter
national price of oil is controlled by 
some monopoly concents, and what is t 
known as the ‘Gulf price*, or some- . 
thing like that, is determined not on 
the basis of cost but on their own pro
fit motive. Therefore, “the lowest 
price at which crude oil can be secur
ed” is a very vague expression. If 
the lowest price means the price pre
vailing in the Gulf or the ‘Gulf rate’,
I think it will not be a safe standard 
for fixing the price at the ell to be 
supplied to the Indian Rflfcwiaa.

The other alternative given fcsrw*r. 
“the cost incurred by the Compact 
together with a reasonable commer
cial return, whichever is less". ifcat 
is also very vague, and commercial 
return can be inflated by any per
centage. These things require some 
clarification. I hope the Minister will 
look into this matter.

With regard to the disposal of the 
crude oil produced by this Company, 
I do not know why there is a provision 
that this can be done by the Com
pany to some other parties besides the 
two refineries to be established here. 
I think the capacity of the Assam 
refinery has been put rather too low. 
It is only 0‘ 7S million tons of crude 
oil, and for the Bihar refinery also it 
is not at a high level. It is only two 
million tons. If besides the capacity 
of these two refineries crude oil is 
available from the Oil India Limited, 
I do not know why the capacity of 
these two refineries should not be 
increased, instead of the oil being 
allowed to be sold to aome other party.
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[Shri A. C. Guha]
Moreover, I have something to say 

about my own State. I Hunk lor the 
last two or three years the Govern
ment of Ihdla have been trying more 
or less, as just a subsidiary a partner 
of the Standard Vacuum, to explore 
oil in West Bengal. 1 recollect that 
more than two years ago, the Minister 
gave us an assurance that oil would 
be found in West Bengal and that it 
is only a question of locating the 
place where the oil is to be found. 
There is a feeling in West Bengal that 
the Standard Vacuum Company is not 
quite interested in locating the oil. 
So, I would support the suggestion 
made by Shri Narayanankutty Menon 
that instead of leaving this to some 
foreign firms, the Oil and Natural Gas 
Commission rtay take up this matter 
and try to locate oil in West Bengal. 
I think the hon. Minister agrees that 
there is every possibility of finding oil 
in West Bengal. The only difficulty 
is that of locating the particular spot 
where the oil well is placed. So. I 
hope instead of depending on the 
foreign monopoly firm, he would try 
to explore oil through the Oil and 
Natural Gas Commission which has 
already achieved some splendid results 
in two plaoes, particularly in Cambay 
which has been very recently dis
covered and about which an announce
ment was made by the hon. Minister.

Then I should come to the produc
tion of salt. There is an item of new 
service for forming a company Hindu
stan Salt. Of course the present 
allocation here is only a token 
amount, but still it is a new service 
and I think we should discuss that 
matter. I find that the Estimates 
Committee made certain recommenda
tions. All those recommendations have 
not been accepted by the Government; 
particularly the recommendation for 
abolishing registered dealers has not 
been .accepted by the Government. 
Another important recommendation is 
of setting up of small co-operative 
societies lor the manufacture of salt 
and also for the distribution of salt. 
On that also nothing has yet been

done, though the Government ndgfci
have accepted it in prmcip''

The cess on salt was abolished so 
that the people might get saU at « 
reasonable price. There should not be 
any extra burden on account of the 
salt for the poor man, because salt is 
just an absolute necessity. But how 
the salt is priced, at what price the 
people are purchasing it, what price' 
has the consumer to pay and how that 
price compares toith the cost of salt 
are all matters that should be enquired 
into. I find from. the Government 
report that the cost of production at 
salt in Bombay is only one rupee and 
five annas per maund. In Travancore, 
it is ten to eleven annas per maund. 
In Kathiawar and Kutch it is nine to 
ten annas per maund. At Sambhar, 
it is four to five and a half annas per. 
maund. But I think in some parts of 
India salt is selling at the rate of four 
annas or five annas per seer. Did 
the Government abolish the excise duty 
on salt and surrendered about Rs. 10 
crores to Rs. 12 crores because some
body in between the manufacturer and 
the consumer should make inordinate 
profits out of the poor man’s necessity 
of life?

There ts another point in this con
nection. Previously also, besides the 
registered dealers, there were some 
Government nominees. I am glad that 
system has now been abolished, but 
the registered dealers are there. But 
besides the profits made by registered 
dealers and other dealers, there is also 
the question of transport. I find a 
maund of salt to be carried jfrom 
Kathiawar or Kutch or even from 
Bombay to Calcutta, entails a trans
port cost of about Rs. Si or Rs. 4. 
Why should there not be freight 
equalisation fund? If there can be at 
freight equalisation fund for steel and 
other articles which are not of such a 
universal and common use as salt, why 
should there not be a freight equalisa
tion fund for salt which is used by 
every man and which is used by even,., 
the poorest man? Why the poor man “ 
should be made to pay so high a
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freight charge lot hit daily necessity 
of Mlt? 1 suggert that there should 
be a freight equalisation fund so that 
salt may be available to people in 
every part Of India at a reasonable 
price, and it should not be more than 
two annas per seer at any place. Even, 
that price is also high; it should be 
bekiw two annas per seer, and there 
should be a freight equalisation 
system so that this extra freight may 
not be realised from the consumer 
from distant daces.

Moreover, the Estimates Committee 
recommended that there should be 
some salt factories established mi the 
eastern coast. I think something has 
been done about Orissa, but nothing 
has been done about West Bengal. It 
has been said in the Government 
report that Calcutta is one of the most 
important centres of salt distribution. 
126 lakh maunds of salt are distri
buted from that place, but production 
in West Bengal is only I-26—lakh 
tons. After total salt consumption, 20 
per cent is distributed from Calputta. 
It is just one per cent of the require
ments of West Bengal, that is pro
duced in West Bengal. There are 
certain difficulties in producing salt in 
West Bengal, but still, the committee 
which enquired into this question has 
reported that salt can be manufac
tured in West Bengal at an economic 
price. I do not know why that has 
not been done. There was a proposal 
that the Central Government as also 
the State Government should set up 
some factories for the manufacture of 
salt in West Bengal but I regret that 
has not been carried out. I hope that 
the Government will do something for 
the manufacture of salt in West 
Bengal and in the entire eastern 
region, so that the 125-lakh maunds 
of salt that are consumed and distri
buted from Calcutta may not bear this 
extra freight of Rs. 3 or Rs. 3-8-0 or Rs. 
3-12-0 per maund. This question, I 
think, should be examined by the 
Government and something should be 

t done.
Then there is another item. It is 

about road construction in Naga Hills. 
I am glad that for whatever amount

is put here, more or less an equal 
amount will be saved in other items,, 
and so there would not be any extra 
drawing from the Consolidated Fund 
of India. That is not, of course, the 
main point to be mentioned here. The 
main point is, the amount to be saved, 
is due to improvement in the law and 
order situation, and there will be a 
saving on expenditure in regard to 
police items. That is a good point. 
The law and order position in the 
Naga Hills-Tuensang Area has improv
ed, and so there would be a saving on 
that item and that amount which i£ 
saved will now be utilised for develop
ing roads in that area. I hope the 
position in the Naga Hills-Tuensang: 
Area will further improve and that' 
the road communication will lead to 
better conditions and to the ameliora
tion of the people there. I also hope 
that the law and order condition there 
will further improve.

I have nothing more to say I think 
the other items are more or less of a 
routine nature. The only thing is, 
supplementary demands for grants
have almost become a routine matter 
for every session.

Shri K. D. Malavlya: Mr. Deputy-
Speaker, Sir, although the House
appears to be empty, yet the large 
number of cut motions that are on the 
list here are a sure indication of the 
great interest that this House is taking 
in the business of oil and the pro
gramme that is being pursued by the 
Government of this country.

Mr. Deputy-Speaker: Cut Motions- 
can be given not only by those who 
are present, but even by those who- 
are absent.

Shri K. D. Malaviya: These cut.
motions could be put into one lot 
grouping certain general subjects in a 
way that we might get a correct idea 
of all that the Government is doing 
in this connection. Before referring 
to the specific points raised by my 
hon. friend Mr. T. C. N. Menon, Mr. 
Bharucha and Mr. Guha, I would like
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[Shri K. D. Malaviya] 
to nter to some important aspects 
which emerge out from these out 
ninUtiM

Mr. Menem congratulated the Gov
ernment on the discovery of oil in 
•the Cambay region. I am Mtrry, as I 
aaid, that I have ohosen this time to 
.give a statement on what has happened 
at Cambay, but I must explain why 
I am choosing this time and not any 
other time when perhaps more Mem
ber* would listen to what has happen
ed there. You will recollect that 1 
made a promise to the House that I 
will be reporting from time to time 
the progress at Cambay. The first 
round of events was reported by me 
on the 9th or perhaps the 12th of 
September; I am not sure. Immediate
ly after that, I went to Cambay. I 
checked up and found that the techni
cal report and appraisal made by our 
experts was a correct and modest one 
and that the whole nation was 
thoroughly justified in its excitment 
That is quite natural on the first 
occasion of discovery of an oil field 
in our country, more especially as a 
result of the endeavours put in by an 
infant organisation of oil explorers, as 
compared to the giant and more ex
perienced oil exploration companies of 
the world.

I would humbly beg to submit that 
•Cambay discovery of oil is indeed an 
-epoch-making event Subsequent to 
my return from Cambay on Friday 
evening, I read reports in the Press 
that something extraordinary had 
liappened and that oil was gushing out 
with great pressure, spurting about 30 
or 40 feet above the ground and also 
that the commercial exploitation of
oil in Cambay had been established. I 
was surprised to see the next morning 
that our important newspapers flashed 
out this story, although officially our 
technical appraisal was exactly not 
-what the Press had made out We 
2iad a hurried conference on Friday 
evening with our experts who had 
some back with me from Cambay and 
they related the facts as they were en 
JTriday evening.

It is a fact that after penetrating 
1,600 metres in that Well Mo. 1 at 
Cambay, we met with «  strata of oil, 
about which I mentioned the other 
day. After that, oil horizon was 
passed, we started drilling in shale 
and hard rocks. Thai ag*in at WTO 
metres, we met with another high 
pressure stratum of oil and gas. It is 
our estimate that this oil band is a 
fairly wider one and might last even 
beyond 60 or 70 feet But at this 
stage, the pressure was so great that 
we get worried over the whole thing 
and the drilling had to be suspended. 
We are still in that oil and gas hori
zon. Although the pressure is some
what controlled, it is not yet con
trolled to the extent that we can start 
drilling operations. So, the news that 
emerged from a section of the Press 
yesterday or day before yesterday that 
drilling operations have been resumed 
and oil was gushing out was exag
gerated from this point of view. The 
drilling operations have not yet been 
resumed. Most probably we are still 
in the second and wider band of oil 
and gas. We hope to resume drilling 
operations as soon as we are ready to 
do so. We cannot afford to take any 
risk of doing things in a haphazard 
way.

One thing has to be clarified here 
and that is about the establishment of 
commercial quantity of oiL As I said, 
the excitment and jubilation over this 
discovery of oil are justified and the 
local peoplf are very much excited. 
Yet, nowhere in a single well com
mercial quantity of oil and gas should 
be considered. In order to prove the 
commercial quantity, we must drill a 
fairly large number of holes in order 
to limit the area of that particular oil 
and gas field. Of course, the discovery 
is very good and a happy one over 
which we are all entitled to feel 
happy. It is also a fact that the 
second horizon has got oil and gas at 
somewhat great pressure. Our geolo
gists still hope to get another strata 
of oil field; this we may or may not 
get All thfc is very good. But attt
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it is not a fact that oil spurts out 
like that Again even though the 
pressure is great, it is not correct to 
say that commercial quantity has been 
established We have, therefore, to 
wait for some more time, to know 
mote about the commercial aspect of 
it  I can say that w« have discovered 
an oil Held. I can also say that the 
situation appears to us to be very 
hopeful. But to compare it with 
Abadan or Kuwait or to say it is a 
very prolific oil field or that its com
mercial possibilities have been proved 
is, I think, a bit premature.

I also wish to take this opportunity 
to say a few words about the way in 
which the Oil and Natural Gas Com
mission of the Government of India 
has been functioning as a well-knit 
party of oil experts. Many friends 
and also some critics have attributed 
this discovery to a piece of great luck. 
Some have also stated that the Oil 
and Natural Gas Commission is so 
lucky that wherever they touch the 
ground they feel the sensation of oil 
or gas and all that. Although in the 
field of oil exploration luck is very 
much to be welcomed and is a good 
element, I would like to draw your 
attention to the great work and the 
energetic way in which our young 
experts are handling this work and 
also to the encouragement that we 
are receiving from experienced geo
logists of international repute. With 
all sense of humility, we can say 
that in this short period of 2J years 
we have done very good work and 
our scientific and technical appraisal 
of oil fields in the northern parts of 
the country are changing now. Pre
viously, during the British days, there 
was a gloomy picture drawn of 
geology in the northern part of the 
country and it was pointed out that 
perhaps there is not much of oil or 
gas. We cannot say yet that it is a 
completely wrong theory, but, at the 
same time, we can say that our efforts 
are proving that we are not so badly 
off as was made out about two or 
three decades ago. Jwalamukhi is a 
deinite area of gas discovery, and 
Hoshiazpur, where we «r« drilling aad

where we have reached about 10,000 
ft. the position is very satisfactory. 
We have not touched the marine 
strata. Yet, we feel that we might 
get some thing of interest in the non- 
marine sediments. This again opens 
up the possibilities of search for oil, 
not only in marine sedimentation but 
also in non-marine sedimentation.

After this, I will, with your per
mission, refer to two important 
aspects which have been mentioned in 
the House. One is about the general 
policy behind our tackling the oil 
problem so far as refining, distribu
tion and pricing are concerned. My 
bon. friend, Shri Menon, is specially 
interested in an integrated policy of 
control by the Government so far as 
exploration, production, transporta
tion and distribution of oil are con
cerned. I am in general agreement 
with my hon. friend, Shri Menon, and 
I think we are not doing something 
very different from what he has made 
out. According to the Industrial 
Policy Resolution oil is completely in 
the public sector. We are trying to 
set up refineries and we are searching 
for oil in the public sector. I can 
assure the House that the two 
refineries that are to come up in the 
eastern part of our country at Gauhati 
and Barauni will be completely in the 
public sector. I can also assure the 
House that we are not unconscious of 
the fact that when refineries are being 
put up in the public sector, the work 
of distribution cannot be ignored.

Nevertheless, I want to make it 
quite clear to the House that there 
is no doctrinnaire approach in what 
we are doing with regard to olL We 
do it because we think we must get 
the know-how 01 all that is happening 
round about oil and we must have 
complete control over the oil economy. 
Further also the Government is con
vinced that once we have complete 
grip over the oil economy, the rest 
of the economy follows. It might take 
a little more time for the country to 
realise the truth behind what I am 
saying, but I have no doubt in my 
wind that if we discover mar* oil, the
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entire' picture of our country will 
change completely and there will be 
a metamorphosis in -our economy.

Nevertheless, we cannot ignore the 
fact that some foreign companies took 
interest in the oil business, admitted
ly for profit motive, but also they 
rendered us help in saving us a lot 
of foreign exchange by erecting instal
lations in this country at a time when 
■ve perhaps knew very little about it. 
rnerefore, on behalf of the Govern
ment, I must express my gratitude to 
those parties. So far as their legiti
mate rights are concerned, their inter
ests are concerned, I can assure the 
House that the Government have no 
intention of letting them down or 
doing any leg pulling or anything 
which might be construed as doing a 
thing against their legitimate interests. 
We want them to stay here, because 
we have entered into an agreement 
with them. We will honour those 
agreements. It is another thing that a 
part of it may not suit us with our 
pew knowledge, new circumstances 
and with the impact of new conditions. 
Nevertheless, an agreement is an 
agreement and it cannot be altered 
because conditions have now changed 
in. our favour. Of course, we shall 
always try to persuade our friends to 
do the right thing, if we think they 
are doing a wrong thing. We shall 
persuade them to appreciate our view- 
T'3int insofar as the future healthy 
relations between the foreign com
panies are concerned, and I am sure 
that given the goodwill on both sides, 
we shall be able to find out a way 
by which the old arrangements can 
work smoothly and, at the same time, 
we may not have grounds for com
plaint against the details of the agree
ment made, under altered conditions.

I will now take up the question 
raised by Shri Bharucha about the 
clash of Interests of producers and 
consumers. I could not make out 
what he meant. Perhaps there was 
some confusion and I would like to 
clarify that point which might have

caused a little confusion in his mind. 
The Oil India Limited is a private- 
limited concern in which the Govern
ment of India and the Assam Oil 
Company are partners to the extent 
of 33-113 and 68-2|3 per cent respec
tively in order to produce crude oil in 
Naharkatiya, Hugrijar and Moran 
and to transport that oil to wherever 
we would like them to take. This Oil 
India Ltd. is the result at our nego
tiations and is solely meant to con
fine its activities to those areas for 
which the Assam Oil Co. got mining 
lease as a result of their prospecting 
activities and they were good enough 
to accept us as a minor partner. We 
are now trying to solve all the pro
blems of further prospecting in that 
area, production of crude oil in that 
area and also the transportation of the 
crude oil which is produced to where- 
ever we would like them to take it

With regard to the evaluation of 
assets, I do not understand what my 
hon. friends mean. Do they want us 
to come to the House every second 
day or every second week and tell
them as to what is the basis of
evaluating the cost of a drill or
depreciating the drill or evaluating 
the....

Shri Nanshlr Bharucha: It is a
huge sum of Rs. 4 crores.

Shri Narayanankutty Menon: I did
not mention at any time that every 
time it should come to the House, but 
when this demand is excessive and 
you are going to pay them this 
amount, we just want to know whe
ther it is based on the oil company’s 
account books or not or whether an 
independent valuation is done just 
leaving the depreciation for their 
concerns.

Shri K. D. Malaviya: Shri Menon 
again reminds me of what he said. 
We have asked for Rs. 4 crores as our 
share of contribution to this com
pany and, as is known to the House, 
an evaluation committee was set up 
in which representatives of the Gov
ernment of India and the Assam Oil
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Cotupany participate. This evaluation 
committee went into all the details of 
evaluating the costs of things that are 
left to them.

Now, as I was saying, I cannot 
-understand of a principle being aid 
down in order to assess the details of 
the cost of a thousand and one things 
•that are all strewn there.

Shri Nanshlr Bharuchx: May I
interrupt?

Shri K. D. Malaviya: The point that 
I want to make out is that there is 
an evaluation committee and we must 
trust the committee to go into details 
and put forward a figure before us 
and say that after thorough examina
tion they have come to the conclusion 
that the whole of the assets cost about 
Rs. 12 crores or Rs. 10 crores or Rs. 11 
•crores.

Shri Naushir Bharucha: Without
giving a break-up.

Shri K. D. Malaviya: Things are 
still going on and we are not in a 
position to say anything about the 
break-up, but, as I was telling the 
House, when the evaluation committee 
will have completed its work and sub
mitted its report to us in a present
able form, then in due course of time 
that report will be put here for the 
information of the hon. Members of 
the House so that they can then 
assess whether we have made any 
mistake or we have not made any 
mistake. Even at this stage when we 
are still trying to negotiate, if accord
ing to our calculation the cost exceeds 
Rs. 12 crores we might have some 
more savings out of Rs. 12 crores and 
we might persuade our partners to 
accept some reduced estimates that 
-we are making for certain items. 
Therefore, while we are still negotiat
ing and estimating the cost, we have 
just come forward before the House 
to demand Rs. 4 crores so that we 
may be in a position to go ahead 
according to our schemes and if we 
are able to say, as we hope we shall 
say, we will come before the House

and in due course of time the report 
of the evaluation committee will be 
placed before the House for its 
information.

With regard to the price of crude 
oil, certain points have been raised 
and I would like to say that it is very 
difficult for the Government to com
mit itself to any price structure bo 
far as crude oil is concerned. It is a 
very very difficult thing and I must 
confess that many of our experts will 
have to take some more time to come 
before the House and say with con
fidence, “Here is the pattern of price 
which is the most desirable thing for 
us to accept.” What we have only 
done is that this agreement clearly 
provides that the delivery price pay
able by the Government refineries 
shall be either the lowest price of 
delivery at Calcutta at which such 
crude oil can be secured by the 
refinery from any alternative source 
or the cost incurred by the company 
together with a reasonable commercial 
return whichever is less, such price 
being fixed by the company with the 
approval of the Government of 
India.. . .

Shri Narayanankutty Menon: How
about the second alternative?

Shri K. D. Malaviya__ after exam
ination of the___latter—please follow
this—i.e., of the cost and subject to 
review in January and J.ily in each 
year. Now, what more do you want 
us to commit ourselves at this stage? 
Here is an arrangement where we say, 
“Look here, you say that the price of 
crude oil in Naharkatiya will be X. 
We say, no, it will be X-Y” All right, 
let us agree to reasonable fit'ure. Then, 
they say that there is an international 
price. Now, we cannot challenge the 
price by merely saying, “No, no, it is 
all wrong. The price paid by the 
refineries must be reasonable.” What 
should be that reasonable quantity? 
Then there are only two alternatives. 
One is to find out the co 't structure 
of the oil that is available to us after 
learning things, after doing it our
selves, after examining the accounts
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every six months, after going into it 
tjid criticising them and persuading 
them to reduce the figure and then 
adding to it a reasonable figure of 
profit

Now, my hon. friend, Shri Bharucha, 
csks, “What is this reasonable figure?” 
Of course, it cannot be 50 per cent, as 
ne has said. We know what is a 
reasonable figure. We dabble with 
this reasonable figure and quantum. 
I know also that some of the famous 
oil companies are perhaps not very 
reasonable in the profits that they are 
making. It might be 7 per cent, it 
might be 9 per cent or it might be
10 per cent. Well, recently some of 
tae refineries declared about 28 per 
cent of profits. Then that should be 
icf; to the Government You must 
presume that we are sensible enough 
'<• say that 50 per cent is not a reason- 
the refineries declared about 28 per 
r̂ nt is not a reasonable profit. So, 
while we are negotiating if there is 
an agreed formula that the cost plus
* reasonable profit will be acceptable 
and if it is less than the international 
price, why should there be any com
plaint on that account? I cannot 
understand that

Sfcrt Nanafalr Bharacha: What in
gredients go to make up the cost?

Shri K. D. Malavtya: It is not possi
ble. We are not in a position to say 
what ingredients go to make up the 
cost. If I start indulging in that long 
story, my hon. friend, Shri Bharucha, 
will have to admit that it is a much 
more complicated thing than what he 
is thinking of just now. I put one 
single case before you. Suppose, we are 
able to produce 4 million tons of 
crude oil from Naharkatiya. Its real 
cost is much more than the cost of oil 
produced in Abadan or Kuwait 
because the production of crude oil in 
Abadan or Kuwait is much more 
favourable and the cost is much less 
tban what it might be in Naharkatiya 
or in Assam. Here we are drilling 
10,000, 11,000 or 12,000 feet Naturally,

tMS-89

the cost of production Is much more 
than that in Abadan when they drill 
at 4y>00 or 5,000 feet There they are 
producing 10 million tabs or 18 mil
lion tons of crude oil Obviously, we 
cannot compare with them. Therefore, 
if we can get this pattern of agree
ment that if it is 1ms there we will 
pay you that price and if it is leas 
here then we will pay you this price. 
Why should you then blame us? I 
cannot understand whether it is possi
ble for any one either in the Opposi
tion or in any other party of experts 
to find out any alternative price for
mula which could guide us for 
agreement. Here I may remind hon. 
Members that this mining lease be
longs to the Assam Oil Company and 
we have found out a solution which 
has now given us a share not only in 
the profits but also in the working as 
well as in consultations in fixing the 
price and all that. Therefore, I 
on the whole it will not be an un
reasonable thing for the House to con
clude that this agreement which 
been reached between the Govern
ment of India and the Assam Oil Co. 
is a thoroughly satisfactory one under 
the circumstances.

Now I would like to point to one 
more criticism which is rather basic, 
which has recently been mentioned in 
the Press. I read a few days back that 
the great experts of the World Bank 
came here and they are trying to ad
vise the Government of India and 
perhaps the Plannig Commission also 
on the structure of economy 
might be needed for us and some 
changes and modifications that they 
might think it proper for us to ac
cept I am most reluctant to enter 
into that realm because it is none at 
my job. But I noticed that there was 
some cricitism made of our oil policy 
in the report which is reported to 
have been made bv the experts criF 
the World Bank. This is what b  
reported in the Press:

“The Government’s insistence 
that the refineries must be in flu*
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public sector and its reluctance to 
grant new exploratory concessions 
to the oil companies inhibited the 
participation of private foreign 
capital in the development at 
India’s oil resources and delayed 
by two or three years the exploi
tation at the new fields in Assam”.

This is also indicated by certain cut 
motions to the effect that we have 
unnecessarily protracted negotia
tions and thereby delayed the exploi
tation at the crude oil in Naharkatiya. 
I wish to submit in all humility and 
only by way of explanation that this 
is not a correct appraisal of the facts. 
Of course, I must not join issue with 
the great experts of the World Bank. 
I am too small, a pigmy, before them. 
I do not chum to possess that know
ledge. . ..

The Deputy Minister of Finance 
(Bhrimati Tarkeshwari 8inha): That 
is not at all so.

Shri K. D. Malavtya:.. which is 
possessed by our economic experts 
who have come from abroad to help 
us; and we are really grateful to 
them for all that is being done.

An Hon. Member: He is an Indian
oil expert.

Shri K. D. M&laviya: But I would 
like to point out certain facts. Firstly, 
not for a day, in my opinion, was the 
exploitation of oil delayed, so far as 
Naharkatiya is concerned, by our 
negotiations. The following facts may 
be noted not only by the House but 
by those who are outside the House 
also, because I hope that after this, 
this charge will not be levelled against 
the Government of India that we 
wanted to keep out certain big friends 
and oil interests and that delay oc
curred in the exploitation of Nahar
katiya.

The negotiations were started in 
January 1986—perhaps they were ac
tually started in the last days of 195S. 
Therefore, I say they started right in

the beginning of January 1996. The 
negotiations were concluded in Janu
ary 1996. There were two full years, 
24 month* or even 28 months, in 
which negotiations went on. Now in. 
August 1956, a request was made by 
the Assam Oil Company to extend* 
the area of prospecting so far as- 
Moran was concerned. They knew 
that negotiations were going on be
tween us and it was mutually agreed: 
that in order to maintain continuity 
of work and avoid any loss of time,, 
we should grant them further con
cessions in the Moran area. The- 
point was made quite clear by me on 
behalf of Government that we did 
not want to come in the way of the 
continuity of this work. Therefore,, 
we said: Tlease go ahead. Take the 
licence and drill for oil in the Moran 
area and by the time you drill in the- 
Moran area and other areas, you wilt 
know more about the quantity. By 
that time, we will have come to some 
sort of agreement’.

When they started, they had only
12 wells Naharkatiya. At the time,, 
of completion of the agreement, they 
had completed 42 wells, out of which* 
about 7 or 8—I do not exactly remem
ber the number—were barren and? 
the rest were all productive ones. If 
we had stopped these people from' 
drilling and searching for oil and pro
ving the quantity, then we could* 
legitimately have been charged with 
delaying. But we did not stop them 
from doing any such thing. We said: 
'While you are proceeding with pro
ving the quantity, let us sit down 
across the table and try to find out a. 
reasonable formula*.

Six months after the negotiations 
started, the point of refineries was 
conceded by the representatives of 
AOC. They agreed readily that the- 
refinery would go under public sector, 
because according to the old pattern' 
of rules and agreements and laws, we* 
were not bound to give the refineries 
also to the prospectors or miners of* 
oil. There was no jhagda on this issue- 
and we were happy that within the-
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six months of the starting at negotia
tions, it was agreed that the refineries 
■would be out of them. Why should 
.somebody then level this charge
•against us.----- 1 only want to explain
my position—that it was all done 
because we wanted to grab the re
fineries for the public sector? There 
was ready agreement between the 
-parties that the refineries would go 
under the public sector. Therefore, 
I make bold to say that it was not 
because of any ‘refinery controversy’ 
that there was any delay, but while 

•oil was being proved, we were just 
trying to evolve a reasonable compro
mise which would be acceptable to 
both the parties. Naturally, it takes 
some time. But it did not take long 

-for the Oil India Limited to start its 
•exploitation. Even now, after the 
agreement has been reached, they are 
-quite free to proceed, bring the pipe
lines and so on—as a major partner, 
they are naturally interested to do 
all this; they are doing whatever is 

-possible for them to expedite. But if 
there is any delay, even now or six 
months back or six months hence, 
why should we be blamed that we 
were responsible for the protracted 
negotiations and all this delay took 
place on account of the fact that we 
did not want to give the refineries to 
these people or that there was any 
doctrinairism behind it. There was 
no policy behind it as such which has 
an ideological basis, because our ap
proach is not like that. We just want
ed to do things in our interest as well 
as in recognition of the fact that their 
interest will not be subjected against 
their wish.

I have said this merely by way of 
explanation because I heard from 
several quarters that we were res
ponsible for all this delay and if we 

'had acted promptly according to the 
^wishes of our partners, perhaps oil 
‘Would have been produced a year 
before. I am quite sure, as I see 
things, that even with the best will on 
the part of both parties, perhaps the

programme of production at crude oil 
would not have gone on better than 
it is today.

I will now refer to the refineries 
because objection was raised as to why 
these two refineries were combined 
into one, as to why there was a com
mon board of directorate, because the 
pattern of production was likely to 
be different and there should be some
thing different and all that. The idea 
is to have one single Board of direc
tors to manage the two refineries at 
Gauhati and Barauni and to add as 
many directors as are considered pro
per at the time when Barauni deci
sions are taken and the Barauni re
finery goes ahead. Just now we are 
busy with the Gauhati refinery. TTie 
moment we see it is necessary to 
increase the number of directors on 
this Corporation, we will not hesitate 
to enlarge the Board of directors. This 
Refinery Corporation is quite sepa
rate from Oil India Limited. It has 
nothing to do with Oil India Limited. 
Its name is Oil Refinery (Private 
Limited) and it is completely sepa
rate and in the public sector. As 
pointed out by some hon. Members, 
the majority of the directors are ex
perts, Government nominees who 
have to look after the details on be
half of the President of India.

15 hrs.

One point was raised with regard 
to the interest of the consumers by 
my hon. friend Shri Naushir Bharu- 
cha. I have every sympathy with 
what he said in a general way. I think 
the interest of the consumers has got 
to be safeguarded and has to be put 
in a way that they may have a legi
timate feeling that they have a right 
to make contribution to the entire 
programme of consumption of petro
leum products, their pricing, and all 
that. We have, therefore, set up a 
Petroleum Consumers Advisory 
Council. It is very soon going to meet. 
Its functions will be as follows. It
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will be mostly a non-offlcial body, 
with a non-official Chairman. It will 
consider the question of consumption, 
distribution and also it will advise 
the Government on various aspects of 
the oil industry, its movement and 
anything that is laid down in the 
terms of reference, which, unfortu
nately, I have not before me just 
now. This question of safeguarding 
the interests of the consumers also is 
very much before us. We hope that 
the hon. Shri Naushir Bharucha will 
feel satisfied that after what be bas 
said and the Government have crect- 
«d this Council, we will all benefit.

Shri Naushir Bharucba: What is 
the constitution of the Council? It tdl 
depends on that.

Shri K, D. Malaviya: I will place 
the papers before the hon. Member. I 
have not got it just now before me. 
I presume it is a representative 
Council.

There is only one more point Which 
I think I need mention. Shri A. C. 
Quha raised the question of oil ex
ploration activity being extended in 
the Standard Vacuum area in Bengal. 
I am afraid, this will not be possible 
for us to do because we have also 
entered into partnership with a 
friendly Oil company which has come 
to help us here. It is unfortunate that 
we have not been able to find ofl in 
West Bengal. Oil is an elusive thing. 
You cannot say that because you do 
not find oil today, you cannot find 
oil tomorrow. Many parties search for 
oil at a place for a number of years 
without any positive result. After a 
number of years or decades, a new 
party comes and finds oil there. In 
one place, we drill in about half a 
dozen places and we do not find oil. 
In between, we put a hole and find 
oil. Although it is governed by certain 
geological facts which we know of 
and can relate, so far as the present 
knowledge is concerned, still it is a 
very elusive thing. Therefore, the 
Standard Vacuum Oil Co., in conjunc
tion with the Government of India is

still pursuing this game of hunt for oil 
in that area and we hope we will be 
more lucky in the next months to 
come. Four wells have already been 
drilled there. A fifth one is goi^g to 
be drilled at Bbolpur in Shantiniketan 
area. We are again drilling with a lot 
of hope. If we fail, we shall not des
pair; we shall go on drilling in three 
o r four places. We hope we shall 
report to the House something better 
when I have a chance to do. I have 
no other point to make except that I 
again congratulate the House for the 
interest that they are taking in 
business. I may assure them that we 
are going ahead with a certain amount 
of luck and the work we shall pursue 
with honesty, earnestness and energy.

Shri Tbhwmtht Reddy: I would 
like to have one clarification. I would 
like to know from him whether the 
whole assets of this Assam Oil Co. 
have been taken over or only those 
assets lying in Nahorkatiya and 
Moran.

Shri K. D. Malaviya: What Shri
Vishwanafh Reddy says is right The 
assents in connection with Digboi do 
not belong to Oil India Limited. They 
are separate. The Digboi oil conces
sions were given by the then Govern
ment of India, separate from the 
Nahorkatiya, Hugrijan and Moran. 
One block of oil concessions and pros
pecting licence was given for Nahor
katiya and Hugrijan and later on, 
Moran was added. This is one block. 
All the assets in connection with this 
area were transferred to Oil India 
Ltd. Digboi oil fields along with the 
Digboi refinery is a separate entity. It 
has nothing to do with this. They 
have got separate assets.

Shri Narayanankntty Meson: Are
we to understand that the Assam Oil 
Co., the old sterling company will 
continue to function apart from the 
Rupee company now farmed?

Shri K. D. Malaviya: The Assam
Oil Co. will continue to function so

203A LSD—,7.
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far Digboi area is concerned, so long 
as the concessions are there or so 
long as the Government wants it to 
continue or whatever the agreement 
at that time may be. Just now, the; 
function as a separate entity so far 
as Digboi area is concerned.

Shri P. C. Borooah (Sibsagar): 
Deputy-Speaker, Sir, ever since oil 
was found in the new areas in Assam 

' with the assistance of the Assam Oil 
Co. in 1953, it was expected that the 
refinery for processing crude oil will 
be located in Assam. But, a tentative 
decision on the part of the Govern
ment of India at the time that the lo
cation of the refinery will be some
where outside Assam made the people 
of Assam go on a state-wide protest 
However, subsequently, in tune with 
the principle of establishing the pro
cessing plants as near as possible to 
the areas where raw materials are 
available, and also in tune with the 
principle of the balanced development 
of the country as a whole, and also 
to a certain extent to remove the 
backwardness of the far-flung State 
of Assam, the Cabinet at the inter
vention of our Prime Minister re
vised the decision and accepting the 
verdict of the people, decided that the 
case of Assam should also be referred 
to the International Consultants for 
examining and preparing project re
port.

Earlier, the Cabinet decided to form 
a joint venture with the Assam Oil 
Co., and Burma Oil Company for 
production of crude oil from the new- 
find oil and for transporting the crude 
oil to the site of the refinery. This 
resulted in the formation of the oil 
company named and styled as Oil 
India (Private) Ltd., with a capital 
of Rs. 10 crores the Government of 
India having 33 and 2|3 per cent of 
the share capital of the company and 
the Assam Oil Co., and the Burma 
Oil Co, jointly 66 and 2|3 per cent. 
Although we are yet to know about 
the constitution of the directorate of

this company, and how the Govern
ment of India an  represented In Hi* 
Directorate Board, this company has 
started functioning and as just now 
said by the hon. Minister it has 
quired a property worth about R*.. IX 
crores from the Assam Oil Company. 
Out of this Rs. 12 crores, Rs. 4 crow  
are required to be subscribed by the 
Government of India on the propor
tion of the shares they have in the 
company. Since provision of Rs. 10 
lakhs in the current year’s Budget 
had already been made on this ac
count, a supplementary Demand for 
Rs. 390 lakhs has now come before 
the house.

If we can attribute shipping as the 
second line of defence will there be 
any harm if we attribute ‘oil as the 
first line of defence’? I therefore feel 
the Demand will have the support of 
the whole House, and the hon. Min
ister will be able to be happy at it

So far as the establishment of the 
refineries is concerned, it is a very 
happy thing that Assam has been 
selected to have the fifth refinery of 
the country, and that in the public 
sector for the first time. It is very 
well and good, but the hon. Minister 
will pardon me if I say that we are a 
bit unhappy at the manner in which 
the Ministry is moving in this matter.

At page 14 of the Supplementary 
Demands for Grants, it is stated:

“It was decided that the two 
refineries to be set up in Assam 
and Bihar should be wholly Gov
ernment-owned. A beginning 
been made to obtain project re
ports on these refineries on the 
basis that the Assam Refinery* 
will be processing about O'75 mil
lion tons of crude oil and the 
Bihar refinery about 2 million ton* 
crude oil per annum. The Report 
of the consultants particularly on 
Assam refinery has been received 
and is under examination.”
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We are yet to know who the consul- 
ttnti ere who have recommended for 
establishment of two refineries for 
Assam oil.

Vfe know of one consultant firm of 
international fame who have submit
ted a project report and who have 
stated that instead of two refineries 
one refinery will be more economical 
and more profitable.

I have got with me copy of a letter 
addressed by the Government of 
Assam to the Ministry of Fuel and 
Mines in which they have drawn the 
attention of the Ministry to the differ
ent propositions the consultants have 
made in their report. The letter is a 
long one and I do not want to read 
the whole thing, but I shall read only 
a few important lines:

“The Government of Assam 
presume that by now the Govern
ment of India might have com
pleted study of the report of the 
International Petroleum Consul
tants. The Government of Assam 
feel that having regard to the 
difficulties in the sphere of fin
ance and foreign exchange, a pro
position most profitable to the 
country and capable of saving 
foreign exchange to the maximum 
extent should be adopted. As 
such, in the light of the latest 
developments, the earlier decision 
of the Government of India to 
have two refineries needs recon
sideration.

It will be seen that the report 
of International Petroleum Con
sultants most clearly and undis- 
putably establishes that a pro
ducts pipeline is capable of carry
ing all the refined liquid products 
like aviation gasoline, motor 
spirit, superior kerosene, inferior 
kerosene, high speed diesel oil, 
light diesel oil and furnace oiL 
Furthermore, it clearly shows 
that a single big refinery nearest 
west of the oil fields with a crude

oil pipeline from the oil-fields to 
it and «  products pipeline from 
the refinery to the centre of dis
tribution would become a most 
economical proposition.**

Then they have stated:

‘The four propositions worked 
out below would bring into clear 
relief the substantial savings if 
only one refinery is established.”

The four propositions are: firstly, a 
refinery of 2̂  to 3 million tons at 
Silghat with 20” crude oil pipeline 
to the refinery and a 12” products 
pipeline from the refinery to Barauni 
This proposition will entail a cost of 
Rs. 68-17 crores.

The second proposition is also of the 
same capacity—a refinery at Gauhati 
with a 20" crude pipe-line from oil
fields to Gauhati and a 12” products 
pipe-line from refinery to Barauni. 
This will entail a cost of Rs. 74‘ 99 
crores.

The third proposition is also of the 
same capacity—a refinery at Naharka- 
tiya with a products pipeline from 
refinery to the Brahmaputra bank, all 
equipments and provisions for river 
transport of the finished products 
from the Brahmaputra bank at Desa- 
ngmukh up to Fakiragram and a pro
ducts pipeline from Fakiragram to 
Barauni, with no crude oil pipeline at 
all. This will cost Rs. 51 02 crores.

The fourth proposition is: one mil
lion ton rfeflnery at Gauhati, which 
is what we are going to have now 
with one 2 million ton refinery at 
Barauni with crude oil pipeline from 
Naharkatiya to Barauni and capital 
cost of railway improvement for mo
vement of the products of the Gau
hati refinery. This will cost Rs. 131’68 
crores.

It would thus be seen that as com
pared to the cost at two refineries, a
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single refinery at Silghat would bring 
about a savings of Ks. 631 crores, a 
single refinery at Gauhati would 
bring about a saving of over Rs. 56J 
crores, and a single refinery at Nahar
katiya would bring about a saving of 
over Rs. 80£ crores. It is hardly 
necessary to emphasize that the na
tion can ill-afford to lose this huge 
saving by going in for two refineries 
instead of having a single refinery in 
Assam.

Shri Narayanankntty Menon: Is this 
the report of the International Petro
leum Consultants?

Shri F. C. Borooah: Yes, this is from 
the report.

Shri Narayanankntty Menon: Then 
the hon. Member should also give the 
antecedents of these consultants so 
that we may understand it well.

Shri P. C. Borooah: The consultants 
have prepared a project report and 
submitted to the Government of India, 
and I think the Government of India 
have examined it. From the report 
itself these figures have been taken 
and the extract of note prepared by 
the Government of Assam from this 
project report, I have read out just 
now.

I hope the hon. Minister will satisfy 
us as to how the country is going to 
be benefited by having two refineries 
instead of a bigger one in Assam with 
its distribution centre at Barauni, and 
that the earlier decision of the Gov
ernment to have two refineries will 
not need reconsideration.
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*fto T«PflTfaS : srrfo tr0 ir^o TT 
^ ^ o ^ t ? c ; o o t o ^  v k ^ r a r ^ n r t

^ ^ t  ^FTW T ^ I d l  ^  <Tt 3̂W V t 
- T J T ^ f n r  RRX.0 ^ T T T O T T $1

f w r r f i f  * r ^ t w  : A xni «rr
f a s r r *  s r *r ? n p E r  *Tcr «tft |  f a  t o t  
^tm t#  1 1  =*rr^iT g  f a  ftrcr w w w r  t f t  
tor jw r  *rra% sreft I  *fpt %
*fksr?rf Tfci^tnssntffcwrt ^ ftnr 
*^t ®F5n r  if d i V f l  srft^r ^  r o i r  v t  
• W H I ^  ^ ft ^ R V T <  v t  « tM M  ^ t ,  

<IH4WT^ ' %  ^  ^  T f # ¥ t
i n #  w i ^ t  l E P F P m s r t ^ ^ w ^ r m

w w ^ ^  ftwft ^  ift *ri,|r*r % ^
#i^?rr^T?rr|gft^ft 0̂0 m

^x® w ir  wq'jft % srtr 
^f^rr^TT| 1 ^% nfo ^o^rottnrar
?̂t >̂̂ t «il̂ <. »f({) '3TMT ^61 <<<{)

f?wPt #  ^ rr  frar 1 1 f^nOd ^  
w ^^ft ^nR «rrr f^ ft  % *rsm 
t  m r̂̂ fft #  w r *Jt£ ^ftcrtt 
=^t ^  f  1

^  f^ r »t<t * r^ r  % WIT
f  ft^T* ?rt «Ft T̂ T̂ T

^ f?TT *P̂  < Wtfa ^  TPT
sr=̂ R % ^r Tt ^  w r  | 1 wru
5TTT TTff^r #  ’5TT̂  t  ft? STcft ^  
^<MI< rft ^  <RfRT <jTMI>T ^
ft  ^P?fr | *rk ftRft ^rt% % q^t 1 
%i& fa# A =an̂ rr t  tV ^Ore^TST

% fa# jw t t?TPT $  fjRHT O T  
TWT t  ^  T T  S TTT W% ftvETT 3IT# I 
TOT 5qKT% :̂ IK T pJR TT T^T^

j  ^r *rr?r ft r̂r arr#,^
Ptî iH'l TTT ftm STPT W1 <. 5ft 

^  flT̂  «dti ^  % cttx
% ftrrr an# aTftf ?m  w nrt ^ 
^ ft f̂t TOflT ?̂PT % fa# f+^HT r̂t 
sfrc?rr%r *pt &v i jwt. ^  f^r?r
t̂TT3fEW T̂ VRST ^ 1 WFt ^9T 3TI# 

cTTft? 3ft  Ŵ \ aPT ^  5T K T  «Tf ft? 
TO Rf ^  dHWTff «p Si'R v\ ftfa^T 
?>, ^ ’ ?ftf?R ?r»rprr 3 rr^  1

Shri Harlsh Chandra Mathur: Mr.
Chairman, Sir, I will confine my obser
vations to one point and that ia 
regarding the constitution of this new 
company, the Hindustan Salt Co., 
(Private) Ltd., because we are directly 
concerned with this matter.

Sir, I think the Central Government 
has transgressed its proper limits in 
constituting this company. The parties 
■which are definitely concerned with
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[Shri Harish Chandra Mathur]. 
the constitution of this are the Rajas
than Government. I would like to 
know whether the consent of the 
Rajasthan Government was obtained in 
this matter before this company was 
floated. I had a suspicion that the 
Rajasthan Government was completely 
ignored. Therefore, I tabled a ques
tion here and asked the hon. Minister 
about that. Even from the reply 
which I got my suspicion was confirmi- 
ed because the Minister told me the 
other day that the Rajasthan Chief 
Minister had been invited to come' 
here to discuss this matter.

I cannot understand the implica* 
tion of such action. The company has 
already been constituted; the directo
rate has been appointed and all the 
directors are already there. You are 
inviting the Chief Minister of Rajas
than to come here and discuss this 
matter with you.

This definitely brings out a' very 
important matter regarding the 
relationship between the State Gov
ernments and the Central Government. 
Already, because of certain trends in 
the country, the States are being 
weakened. But, particularly, in such 
matters, I feel that there is absolutely 
no justification for the Central Govern
ment to have ignored the Rajasthan 
Government and to have constituted 
this company without obtaining their 
previous consent. I would like to 
know whether, even after the company 
was constituted, and when the Chief 
Minister was here to discuss this 
matter, any final agreement has been 
reached. And, if so, I would certainly 
like to know what the terms of that 
agreement are.

In this connection, so far as I am 
aware, the Rajasthan Government had 
an agreement with the Central Gov
ernment. Even when the financial 
integration of the States was brought 
a&oui—though it may be claimed on 
behaif of the Ministries of Commerce

and Finance that salt remains to be 
a central subject and the Central Gov
ernment has got a right to go ahead 
in this matter in spite of the fact that 
the salt works in the other States- 
were taken over, an exception was 
made in the case of Rajasthan, and 
they entered into an agreement with 
the Government of Rajasthan regard
ing the salt works in the area of 
Rajasthan. Now, I consider this to be 
a definite violation of that agreement 
to have started this company without 
the previous consent of the Rajasthan 
Government.

The Deputy Minister of Commerce- 
and Industry (Shri Satish Chandra):
Which agreement?

Shri Harish Chandra Mathur: The
financial integration agreement—and 
I think Sir V. T. had something to do- 
with it. An agreement was reached 
that the Central Government will 
continue to pay to the Government of 
Rajasthan a particular amount—I think 
the total amount comes to about Rs. 20- 
lakhs a year........

Dr. B. Gopala Reddi: For a limited 
number of years.

Shri Harish Chandra Mathur: 1 do-
not think for a limited number of 
years. They have got to pay that 
amount right up to the end of I960' 
and the agreement will continue in 
perpetuity until and unless the 
Rajasthan Government suo motu 
changed that agreement. It is not 
open to the Central Government to 
change that agreement at all. Let us 
be very clear about it. In the first 
instance, the agreement lasts up to 
1960. But that agreement will con
tinue as it is even thereafter until and 
unless another fresh agreement is 
reached.

Even regarding this fresh agree
ment, it is not open to the Central' 
Government to reopen this matter and 
ask the Rajasthan Government to come 
to any other agreement. It is o n ly
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open tc the Rajasthan Government to 
ask the Central Government to reopen 
that thing and to come to some other 
agreement. But, whatever it is, we 
are in 1958; we are not even in 1960 
and the agreement subsists.

Shri Satish Chandra: But, how has 
there been a violation?

Shri Harish Chandra Mathur: My
hon. friend asks me how there has 
been a violation. 1 wish he realises 
what his position is. His position is 
simply that of a lessee and nothing 
more than that; and he is responsible 
to make the payment to the Rajasthan 
Government to the tune of Rs. 20 
lakhs a year. Who is going to make 
this payment now? Is it the com
pany that is going to make the pay
ment or is it the Central Government? 
When there is a certain obligation 
which devolves upon the Central Gov
ernment, they are legally and consti
tutionally bound. But, apart from the 
legal or the constitutional obligation, 
it is a moral obligation for the Cen
tral Government to have consulted the 
Rajasthan Government, to have come 
to an agreement with the Rajasthan 
Government before they floated this 
company and before they appointed 
any directorate. It is why I submit 
that there is a legal and a constitu
tional violation and there is a moral 
letting down of the Rajasthan Govern
ment in this particular matter.

I would also like to know-whai, is 
the position as it stands today regard
ing the payment of Rs. 20 lakhs to 
the Government of Rajasthan. May 
I know if the hon. Minister is in a 
position to give me an assurance that 
this payment will continue to be made 
from the Central Government and 
whether they have come to an agree
ment in this respect or not.

Apart from this, there is another 
matter which is allied with this tran
saction. Now that they have consti
tuted the Hindustan Salt Co., Ltd., 
the whole jurisdiction over that parti
cular area passes on to this company.

The Rajasthan Government was pre
viously thinking—and I know this 
from my personal knowledge—of 
starting certain manufacturing Con
cerns and having an industrial enter
prise which was to be based on the 
salt bitters and to have a company for 
heavy chemicals. I want to know now 
whether this new arrangement will 
stand in the way of the Government 
of Rajasthan to have any such enter
prise started either in the private 
sector or by the State of Rajasthan.

If I could understand correctly the 
passing remarks which were made by 
the Minister of Industry the other day,
I think it is the Central Government 
which is now thinking of floating 
another company for the development 
of heavy chemicals in that particular 
area. This has an implication. Apart 
from the revenue of Rs. 20 lakhs 
which we were deriving from the 
salt resources, we are being debarred 
from having a big business enterprise 
in that area.
15.41 hrs.
[Shrimati Renxj Chakravartty in the 

Chair]
If the Central Government is going to 
open a factory and start a new enter
prise, I should like to know what 
would be the position of the Rajasthan 
Government and the Rajasthan State 
in respect of that factory. May I olso 
know whether any particular enquiry 
was made before this company was 
floated, whether any preliminary in
vestigation was made, whether the 
Central Government has any definite 
plan or proje«t for the development of 
the salt resources here and whether 
they can satisfy us in this particular 
respect that this company is being 
floated for the development of salt 
resources there and for the develop
ment of industrial enterprise in the 
area which will be more to the benefit 
of the Rajasthan Government and that 
it will in no way cut down the 
revenues which the Rajasthan Gov
ernment has been deriving from this 
area and also finally it was to be ex
ploited by the Government of Rajas
than? I should like to have this:



8145 Demandt for 33 SEPUHBto IBM Supplementary Qnmt*— 8u 6
IMS-80

[Shri Harish Chandra Mathur] 
clarification and also would like to 
know the terms and conditions of the 
present agreement, if any has been 
reached. Why is it that it was taken 
without the consultation and the 
consent of the Bajasthan Government? 
What is the position of the Rajasthan 
State in respect of the revenue of 
Rs. 20 lakhs which it derived from 
this source? What would be the posi
tion of the State Government in res
pect of the enterprise which was going 
to be established in this connection?

Shri S. M. Banerjee (Kanpur): 
Madam Chairman, I shall confine my 
speech to Demand Nos. 8, 9, 108 and 
117. Demand No. 8 provides Rs. 4,000 
and this House is going to vote it as 
is going to be a sort of compensation 
to one of the officers in the M.E.S. 
This particular case which was decided 
by a High Court has raised a very 
important issue. An officer in the 
M.E.S. was reverted on account of 
unsatisfactory work to a lower grade 
in August 1953. He appealed against 
this order on the ground that he was 
■not given adequate opportunity to 
defend his case. The lower court did 
jiot permit this appeal but when the 
officer appealed to the High Court, the 
High Court held that the reversion 
was wrong because he was not given 
an adequate opportunity under article 
-311(2) of the Constitution.

My submission is this. Here was 
an officer who could possibly afford 
-to seek the protection of a particular 
High Court and that is the reason 
why he got justice. He was given a 
sum of Rs. 2,000 and odd. In the year 
1956, the dark period in the history of 
-the defence department, when any 
trade union active worker was dis
charged or reverted unless he told a 
lie given by the then Minister of 
Defence Organisation, nearly 3,000 
workers were reverted from A grade 
to C or even D grade. As a result 
of that mass reversion there were 
« n e  strikes in the various defence 
installations. Till now, no decision 
hat boen taken to review whether

those reversions ware justified. I  am 
sure that if some of these worker*
who were reverted at that time went 
to the High Court, they would have 
alse got this compensation which this 
MES officer got

My submission is that under article 
311(2), every opportunity should be 
given to any class of employees, whe
ther he is class 2 or 3 or 4, to defend 
his case and he should be convinced 
that his reversion was justified. In 
this particular case, this opportunity 
was not given. I feel that a letter is
sued by the Home Ministry in April 
or May this year was as a result of 
such decisions in our High Courts. 
They have said that the cases of un
justified reversions should be review
ed. But in the concluding sentence 
of that letter, they say that the past 
cases should not be reviewed. I fail 
to understand it if after the lapse of 
so many years the Home Ministry who 
really initiated and formulated those 
orders came to the conclusion that 
some reversions were unjustified and 
that injustice should be rectified, why 
was that particular sentence used that 
past cases should not be brought tip 
for consideration? I would submit to 
the hon. Deputy Minister here not to 
take this personally. I have no desire 
to attack the Defence Ministry as 
such. I am only referring to these 
cases because in these particular cases, 
about 3,500 persons were involved and 
they were not like the person who had 
the opportunity or resources to go to 
the High Court. No justice could \?e 
done in those cases because the orders 
were very firm that they wanted to 
revert those people. Now a time has 
come after the issue of the Home 
Ministry's letter when the cases can 
be reviewed and that particular 
portion which says that the old cases 
should not be reviewed must be done 
away with because that gives a feel
ing that whatever injustice has been 
done In the past was to stay and only 
in the future there will be no in
justice.
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What will happen to thou persons 
who had been reverted? Their Income 
has been reduced, in some cases, from 
Re. 100 to Rs. 35 or Ra. 40. These 
cases must be reviewed. This article 
311(2) was referred to by me in con
nection with the case of reversion in 
the Defence department. But under 
the Government of India, there is a 
rule called rule (5) under which any
body can be discharged without any 
reason being assigned and this rule had 
decided many cases. I have in my 
possession a long list of those unfortu
nate employees who had been dis
charged under this rule. In those 
cases, they have tried and are still
trying to seek the protection of the 
court and they should have 
been given an opportunity under 
this article which guarantees the 
Fundamental Rights of every citizen 
but they were unfortunately denied. 
So, the hon. Members should also 
■consider whether those cases where 
the people have been discharged 
without assigning any reason, also 
-deserve review and reconsideration.

My other point is about the pay
ment to the contractor. My friend. 
Ch. Ranbir Singh has said that there 
should have been a compromise with 
the contractor. This contract system 
is actually on the verge of increase. 
When the Supplementary Demands 
came in this House previously, at that 
time also I raised this question of con
tract system in the MES or in the 
cantonments. Due to this contract 
system, there was a lot of corruption 
going on in these defence establish
ments. At that time I remember our 
ex-Finance Minister, Shri T. T. 
Krishnamachari, said that he would 
welcome this provision and would pre
fer the elimination of contract system 
from the defence establishments. 
If I remember correctly, these were 
his words. For the information of 
the House I would like to give the 
value of work done by the department 
and the value of work done by con
tractors. In 1955-56 the value of work 
done by the department through de
partmental labour was Rs. 374*73

lakhs, and the value of work done 
through contractors in the same year 
was Rs. 1263-58 lakhs. In 1956-57, 
when we agitated that the contract 
system must be abolished, the value 
of work done through departmental 
labour was increased from Rs. 374*73 
lakhs to Rs. 380:2 lakhs, and, because 
we propagated against the contract 
system, the value of work done 
through contractors was raised from 
Rs. 1263-58 lakhs to Rs. 1408 lakhs. 
Is that the way to eliminate contract 
system. It is not a question of 
Rs. 4,000 or Rs. 6,000. Unless we try 
to eliminate the contract system, the 
corruption which is going on in the 
Defence Department, with all the good 
Intentions of the hon. Minister and 
the Ministry, cannot be eliminated. 
Corruption cannot be eliminated when 
there is the contract system where the 
middleman comes in. Therefore, my 
another submission is that the con
tract system must be abolished.

My third point is about the loans 
and advances by the Centre to the 
State Governments. The House knows 
about the food situation in U.P., the 
State which I represent. It has been 
brought to my notice—and I mention 
It here subject to correction—that the 
Chief Minister of U.P. requested a 
member of the Planning Commission, 
Shreeman Narayan, that two crores 
should be given for minor irrigations 
In the eastern regions of U.P. This 
House knows that every year, every 
month, even every day something is 
being discussed in this House about 
the eastern districts of U.P. We know 
that for want of minor irrigation faci
lities, for want of money with the 
State Government, we are unable to 
solve the problem of food in the eas
tern districts of U.P. and also have 
more industrial units to raise the pur
chasing capacity of the people in those 
districts.

There is famine condition today in 
those districts. THhe Government may 
or may not declare It, but the fact 
remains that people have died of star-
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[Shri S. M. Banerjee] 
vation, that people have been com
pletely impoverished due to this situa
tion of having to pay very high prices 
without having the required purchas
ing capacity. My submission, there
fore, is that it should be considered 
whether the sum of Rs. 2 crores as 
asked for by the Chief Minister should 
be given for carrying out minor irri
gation schemes in the eastern districts 
of U.P.

With regard to advances and loans, 
I know that the salvation of the 
eastern districts of U.P. entirely de
pends on the success of the Rihand 
project. We cannot do anything in 
those districts unless we have the 
Rihand project successfully complet
ed. The success of the Rihand pro
ject means the success of those dis
tricts. Without the completion of this 
project, no industrial units can be 
started there.

My informatibn is that the plan sub
mitted by U.P. was reduced by Rs. 11 
crores without the least consideration. 
In this House it was told that the 
Finance Minister and the Chief 
Minister of U.P. were consulted about 
this reduction. But when I got a 
question raised in the U.P. Assembly, 
the Chief Minister or the Finance 
Minister of that State made a cate
gorical reply that they were never 
consulted. I do not know who is 
correct, whether the U.P. Government 
or the Central Government is correct

Therefore, something should be 
done to complete this project if we 
really want to solve the food problem 
in the eastern districts of U.P., if we 
really want to improve the condition 
and the purchasing capacity of the 
people there. The advances and loans 
asked for by U.P. should be given.

With these words, I would request 
the hon. Deputy Minister for Defence 
and the hon. Finance Minister to con
sider these points and throw some 
light while replying to this debate.

Mr. Chairman: The hon. Deputy 
Minister.

The Deputy Minister of Defense 
(Shri Raghursunaiah): Madam Chair
man, Shri Banerjee has referred to 
Demand No. 9, which relates to cer
tain claims........

Shri M. C. Jain (Kaithal): I also 
want to speak on Demand No. 9, and 
it would be better if the hon. Deputy 
Minister replies afterwards.

Shri Raghnramaiah: I have no ob
jection.

Mr. Chairman: All right. Shri 
M C. Jain.

Shri Achar (Mangalore): I too
wanted to speak on that

Shri Satish Chandra: If my collea
gue is not going to speak now, I 
would like to intervene because some 
hon. Members have raised points 
about salt etc.

Mr. Chairman: It is better that the 
hon. Ministers and Deputy Ministers 
speak after they have heard the 
various Members. Therefore, if it is 
not inconvenient to the hon. Deputy 
Minister, I would first call the hon. 
Members who want to participate in 
the debate, and after that the hon. 
Minister can reply. I will certainly 
give him a chance.

ijo fio
*  W  fTUT# «fo

sflr !«<; sft fa 
Hwrf S3 $  ffiTfrgpE f,

*rr art *rr fcurvgg f  4  T^mr 
vltft f  1 yar f w  

cvt, gtffR Tswr  ̂ 1 #rv i i? 
*nrt fafsrw (principle
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in v o lv e d ) Ttnff a  srrffT 
Star £ fa  5*ntt f m q z  «tft 
M n fr *  fu n c t io n in g  
?iTfiRr f  1 fwn?r % ?rtr <rc fnn^s 

t  * t  #  sfrfas 1 ir>ft jpr ^
*ift?fa^rf5̂  *tw ^^nrfi R»<ijC 

»Tf | ^  ’TOSTC vt fr ^  f w  
w  1 f̂ rcrr >fr ?rffa t h  
% ft  *t*f% «r ^t
%fa»r r « ^  *npF*t *t >3% A'tti't) 
^  fou  1 far f c  factor *  
■*T*TT I JTTf%«FT fri£  V t E  ^  ^5f T  ft *I T
fa  «nft xfa  w W  ? fm  f, f  ■x  for 

s«5RTt faf^r ^ri 3 stmt «m 1 
w ff r̂ tft 3% ^  fimT ?ft
f r f  *rfi ^  JTUT fa r  3̂% W H f  
f*RT I ?ft fa  *T*ft *J5T ?t q f^  
*t*FT «n% **ffaT ?T «FfT eft tr«p 
*TR¥T «ft 5TRT | I 3*ft :*T S f <*T «TT 
fa * f* * r  ^ ^ < rm ^ r#T O 9xvT T t' 
irpufr £  fayra v«Md *r 

*T ^TT TfT, 5̂ r=r>«i fv^PT 
t o r  f ,  * f<ra % *r^ r t  
* fo r  ^  TT^r»ff ^  -*ft, fa*T ^
3  t s  f  ^rq^n:, ?r^r<t, f r f t  frw rt, 
« p ^ t  ^ s r t  *  ? ? fr n5 ^  t t  1 
3  ?fr ? f  ^fffT ^ rrr | fa ir^T, 
’ufaqT*Td ?*r 3Tar ^t f  fa ^  
sftrrt # *FTq5t $1 «ft«r

f , #  |tr- jf %  ^t sF?r ?*rn> 
fe^TT 3fP5r i *r •Tft sH'ffiT fa m inis
ters ^  5JT̂ ft '4t f  ^  ^  ^
sprare: t̂ s^Ft decide ^  ^  f  1 
^  ^  d?ft ^ T  | ^  *FT ?TT5^
p f t  r̂ ’ ft |,
ftps I; ?rnr ^t *6^»tt 1

^T % 3TC f?»TT'? ^o vŝ
«nc 1 w  fewmr &  -r^  cfr ftrs
t , o c o  5̂0 %f»F5T -m  w n  *ft*r

VT %  JRTT T̂cT ^ I ’T.'?fY#rt ift
^  I, ilft  ^FSJCTfft it ?*T 

f^W ^  ^T tj: ?Tt IT Êrr?T TfTT t ,
j t t w  4&ft srtwt >ii 1 f ^ n r  

^tpt s*rr ^rcft «ft, ^  ^
v t ? t  su p p ly  ^ * t  r̂r <̂t> <1 < («t^f,

'̂ H' ‘fi+jt ^ ̂ 3,000 ^o >̂t vHTR̂
5ft 1 er t̂ cT̂ r | ? r  H Vc5

U ^°. «ftr
t  sprt ^t ?TF?ftJT qr ^ tt  ^^t?r ^rff 
m 1 $  ??̂ t irm r f% ^  5R^k #
VTI ?T̂ rrt JfTHT «FT ^KT f w  ^  fa 

qr -jt% ^  ft,
ÊT =F?t 5r+'*ft*r «TT ^ tt  *F?W ^  «TT I 
t̂ w r : *  ^ q r  ^t f ^ ^ T f t  ?ft % ?ft, 

Wf^T f̂ RT 3%3TT Hi«tl<i <l('i4MT
«TT 5f W  f e ^ f t  *fft 5ft I
q#3TT 115 f?rr fa t o  «Ft *T?r r̂
t o t t  ^t «ft^TH ^ r r  qrr faw f̂

^,000 150 <PT W T  JpCTT I *̂F 
^rqjefr^r^t ^ ^ ftf^ f^ it fa ^ r m  

qr k , ° ° o  ^  5ft w t « f t r ^ r f t
cTT'B ^PTRcf VS, o o o 15 o I \S,ooo 
^o 5f«cT ft ufRTT  ̂ I ^ t  fa

jfTt # w  «n fa ^  -<ft
fep  ^ t  ?r̂ T, 5TiTR̂ T 3frT JTff f t  €^r I
^f Tt? % qnr 5trtt |, *rr<firj:<rT «r 
<n^ 5(W  | vfh: 5f?t an^fhr
fr ira i | 1 ^t m  v w  sr$a
« f t f t  f t ,  ^ fa ? T  $*t H f i r f w r  facTTT 
^ 5T (In v o lv e d ) I  fa
^n^aT ^rnrr ^ f t  w  ^
U  ^ t ?  ^T ®TIZT fETT 1 ^ f  ?fr 
^5f2: ftrr  1 5fT ftrr.
5ft f^ ift  f f  I  3*ft spT fbpp; | 1 sft 
v ? Y o  ^ o  spt f r n r t  | f  ’ rn r^

^t smsr | 1 wt f  »r% for ^tf
V R R  fviT«%<{K ^ 1 n
^  ^ §=f̂  fen, f^m n ^  ?r ^rm?r 
?fr TO r r ^ z  (accept:) fa$T
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3*  v tf ftrsiwd ’rff t  ? wr 
f < | f a f a £ q *  %  f t s f t  %rmx
v t  frsTT f t  n t  f*P #  t” P F% T T  ( E x 
c h e q u e r )  « m ,  w  f o r  %  *Tft«r 
?rt#t *rr  w n ^ f t  t o t  f a r  wrr% 
ar̂  fltvn: % ^nrR *r *̂rr f,
^  *t ^  'T^TT *?t **TT$ **T ^  fc 
grrm «pt, % fa #  ft*fr *n>37 
ST3TT f t  ?

16 hrs.

??r s t k  art «^n=ft f r » r F ?  |  ^  
sfo 5.X.I I fara!T»r^T#'7^Vo,oo,oo 
i ’ 1 in ^ f^ F IW  *̂1 ®FT trqr 3i^ r | >̂*1
%  ? s m r  farcT <n i q ^ F % # r < t  
v t  <*?t  eft jtt^ t  p r  far f e r f t  # < *ff 
%  *-r# f t a T  ^ t f  ?t t j t  ^ r
* r w  |  1 t o  ^ T O T  eft
M§*1 f t  ^  r « l  *l*)l ? o tfit "ET t̂ 3[TT * f  f a  <4 
*H c T T  STF? * t  ^ T o f  ^  %
f a #  ^  t f W T  <R«T #  f5 F $ R T T t  * f t  «ft I
vJfftt Ho,ooo Ô %■
<rc fa*rc 3nerr t  1 w  w  ^
WTsft I 5*TTft flTVR mrrft %cft $
fa? * t £  ?T?r f r f f ,  s n r r  w i  v r m  
s jft  Sen eft r f r r w  **fr * f t r  *t  ^ *r  * w r  

< i f  1 m ? r sere » w  i 3ft  f f ^ r f t
^  * ( H  ?fift ^ 3 P T T, ^3"

Jp FT ’ f e  5PT JTFT 3 5 H T  *T fT  I 
«pt » m # e  ^ rr f m  ft? s r -

« r n #  ^ r  ftn r #  fr> j t t t ^  eft ¥# t w r r  
^  f e n  1 f a w  v t  srr% ^rr # ^ r
<TTT Y o , o o o  t$o ^  *ft #  fs*nct 

? y , o o o  ^ o  ^  tx tp'Kz
X I T f  V » »  I - W T  5TPT f
f*p  ^  f » t  *ft  V T51T t  1
$fpT f  W  t  m x  W H T  ? R T #  #  ?T% ^

^ «ftr xn m  ^  itt? %
«pnr ^  ^ vt 3*ft meff vt
TtVTT ^ #  I ^ R T P l#  V t  W»TT « n ^  

V T #  % JTK p -  W I T  qf«T ?ft fftJT 

^ t t  1 « m  ^ ^ T T « r r ? f r  u r r ^ n T ^ j'V  

w f  %tK <Rflf f W  v t  « r « m  w

ST3TPIT WaWSHf TfT 1 f#t nr? ^

^ r #  fV  3 3 %  * r c  vn f t m  % i ^rt

#  ^ [ t #  fJiT T  f T  

wk ferr t o r  % m x  i tnfr 
ftrr# % ?r# eft lEKmeff ^  ■w r t  f  i 
n̂fT w*m $  # sft ^  ŝrn: to  

<?^*r «rr ^ n f t  y p fc rf t H  % ^  ^

fe rT  t v k  v n f ^ T T c #  ^ ,0 0 0  f f y  

^ t  f ^ r t t  ^  ?ft, V T R W f ^  f 3RT# ^ r # t  %■ 

S T K  <T# #  # <5T5T T f  t  ^  ^  
^  t t  | t r  5 f t r  f ^ r  e rT f ^ m r r  
wjm t o t  f m  It 1 * n f t  ^ kt e n : 

^ T f e R  eft^r f?^r en? ^nf^Fr q r  f ^ r  

^tcfr T^t, q r  wt?r# t t  #“m  ^  

fJT?rr ? r f t R  <^rr^nr %
^ tt ?rr?5r # 3ft qr^mr ^  #"# ^ftr 
^ tt I ^ f t #  #  f t  * ? t f%  «ptt 

srsgjr f t  ft?  ^ r r c t  *r *r  f t

3TPT ? f t r  ^ t t  f t  w ^ r  f t  f t r  $5T #  
3̂ TKT f t  3TPT U ltr  * T * R  ^ T
^  ^t T ift ^  f t  srrar eft fa r
S *rr tt  ^  ^ R t  H TfĤ I wft W t̂ c R f  

=FT*mR ft^ft I $  ĝ pTT ^T?erT ^ ftr 
*BTftTT # ^  anf ^
f  f j R %  VTx^r s ^ n x t  w i f ^ M  v i m a w  
nfr f t  Tft t, ^r%  ^  #  w r  T lf  f̂tsr 
^  »rf « f k  ft « f t r  $ ?r ^ r #  

w t  T t f  ^ tf^ n r qft »rf ? A ^ f t t  ^Tferr 

g  ft?  3ft s re src  % f a #  f t r t f r r re  f

fa ^ ff#  ftr  g u a r a n t e e

ftrre f̂t sqrr frfr ftj«rf wt^
w r  f a #  i s R H e ff  fr r  T ^ n 'a r f

«m, ? r m  ^ ffft  s»rr frsrr 
?t «ftr w t t o  spRt w«pt «rv#
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*rtnT ft? w  ?rcf trw%vc qr
>wf *t*r otftt 1 a im r  ^ t t  jr fV 
3*  3  fa ^ t#  fV  ^  «fhr
«*t ton  «n- «rtr ircrsm *  % fwn:
<ffa- fW t «ftr s r m t  f t
*rf, « m  vr*
W 9 T R  v t M  w r  *rarr *t
«rtr u m  e n m rf *t * f  w t t

vff Tf>ra ^  ton 1

«m*ff fo*mr 5T**r ( « «  1 5ft Of 
finife P̂rJtT vi^i% % ij?rrf?srv | 
*f\X T*FT !V ,o o o  W  ^  | I
*TVT «TC?ft % X?«frf « fk  *T
anrrsf <?fl qnrff * t  5«rr f?wr
* R T  I 5% S T T  # < p > *T T  ^ P T  *TT T P T  
gTT ^  fom ftffaJT 7WT 
^%?r vr fc*rr *m wtr srreft rqr ^wt 

S W *  3 %• f w  'TT aFT-
1 w  *r?r firssr ipr*tfr smr % 1 

«ft ^nff sf fe^r JTf îr % ?3frf^rf^T
#  3fT P̂TcTT % 1 O T

f o *  1 ^h fq^% #« art n t?
? T ^ r f  ^ W T  t f t f i R T  X 4  'FfJTT
T̂fcTT ft, f o  Tto 5«T° 3t° *  

<ft° 3n*T° TTo #  V<<5H ĤTRT
% % f3fir<J<f<<r fsw -qz #’
sr 'ft o 3®^o o % Mi( i< 1
$ tftr **r# ^  f^ R fr » r  fsqTiifr % 

^  fs*Esr % <3ftf^fk*r 
*f «FWTT T̂TTT *  I *Tf ^ f  Tft
| « *nr *jT* *?t *rm% jt ^ r  i^snrr =t
^  «TT T̂*T T̂T *FT% f̂ CTT ? fk  
g wr< 3 w f t  ^TrT 'tt t t t  f̂ RT 
?ft ^ r 5%^tt % ^ f r
^ T f fIT  «ft  ^ t  J i t  I ^ f a s r  H w m
fv  WT pT, WT 5%STT  ̂ m*T
f?rarr »raT «rr ittx  * t  f v  n
ftw r ^ r r  |, <r=rr ^|t ^ r  p w r  ^
Weft * f ' W  «TT f«F  ^  ^q^JT 3W
irartfc JT 5%?tt t  *r^r f w ,  ^ ht

w t t  aror f w  xftx *  f s % ? r r  ^  3 ^ r  

f t r ?  f tw r  ?ft grf^Rr #  

vt arm  t t r  S ton  <fh: bxvtt «A 
«t?t ?r^t m jf t ,  ? f k  ^rr^TT ^  f W m -  

^ ,!(V e  ^  TT trgnr S  f ^ T  I «Tf ^ f t w  

frmz frr <T^rr q i i  f w  1 

f t R t r  v r  p r r  ' t t j  «Fm %■ 

^ fw q 1 f r  f » ^  

^rnr vr §vr ^  m  f^m w  1

5 % T R  « m T  THT T O T  t  i l fk  V t  

\,$Y% ifT T tfta T  T # ?  f t  3T H T  ^  I
33% fs-hfj fH  qr ^r 'fi»r *rr ^f 
fT̂ B? firm w  fsra%
f^nr ^  wk t o n  1 w  ^ ^ f
xzm s ^ K  T̂TTf̂ rt %

t  f r ^ r  ?ft * r f  f ^ ^ p t  t t

w  'fn f ^  >t3j t  ; r f t  f w  1 f ? r  jtth ^ [

*r t  ^r ^  ?rf q>«r m fsrer ^  q r a  n f  ^  
^  Frn(t gx^R % f^Frr$ 'FĤ rrfŜ T 
u k  ?Tf \, vs f^TR WIT w  ^ f  tt
%̂ rr q r r  1 f% #sr ^ r  >ft

|  ? ftT  ssft TW7T W  i? f t
q r  ersr̂ iB xsft f  #  «Tf

f ^  ^JTT 3f t  « f t T T  f t  w  O T
qnr ^ ^=r «rr f̂ nrr 1 4 f  
f v  ? r n r  ^ f t #  ^ r^ r « r  f w  fra T  ^ t  

fT 3̂ r #  *Tf f^TT^ *X W H ^  I 

%m f ^  t  f*p fa^ r ? R f  q fs g r r

^T W TT f*t>i)T ^TT T fT  

|  ,  f * R T  cTTf VTq- T T  f t  T f T
| ?ftT  5H?TT % 3T*PT ^  ^  ^M T ftcTT

t  ^ t  f?PT * f f  f t  »nrr ^
f^P f * r  'd'l+'l ^SPFT 3W ??ft^55r

'•I^N S  WZ I V M  'fl'ia l if  

sffr %tpr spfT ^rr T f t  t  f*P w t t  

wwn «TT T f T  ^  ?ftT  T O T  STRT f?T
? R f  ^  ̂ rt T R T  f W  3TT TfT | f

^ f t # f t  ^ t  A f s [  v f ’TT 

I A ̂  TT^f
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tr i'B  ? f ^ r r  % v ^ fsr  *¥ *n  1 w f w z  

3 w r f  *?r ^  <rr £ f ^ r  ^  

vfhrnrR ^  ?rc? c t $ ^ n  
v m r iftx *rft
3 o *% ?r srfcff xtrx 
*rrf*w ^  w rr 5mm i ^  

K r^ 'TTfw  fw vrw *n ft  t  ^ rrf*  

s f f a f t f a f t  %  ^^Taf $t?t £  1 f g  f o f f  

%  4 K  ^^1>1 *t>§l fa> ifrar 1TN ^CTTT- 

^fzar HtOT^fert «PTT ^tf^RT tftx 
^  f^RRT *ft « w <  

tfcftsff ii ^  H¥ f * r  tm r%  ^ r %  fa ir  

t  1 **  ^ffsfrr ^ fâ r * r  
yW s#  «Fnf *rtr w

f l - f l r  f F  # 5 ^  TC ^ T  ?TCT*T »Ft 

f w  faWr fa #5RT SfeT IfafiTV'd 
«ft I

^pj#3j ^  vtwrtf^r ^l^i?#! 
% a t f t r̂fr =**?if *r£ i
T?m  R̂fr̂ rr ^  jftTT fo  t  srrfr v m  
*%5T<-^fhrtr^r?> r̂rer# ^ f T n f  1 

«rnr w f e  ^r ^ p r t f ^  *farn^ta 
%  w T r s , %r#^Ct^sr % ttx sft ^ r %  v tw r-  

% ^ F t  q ^ r p f  ^ x  ■ *§  |  1 m  

'PTf^tST % trt <rt wwrft w
?rr^R ft wrx fgf^r 

% < « n  ^ m i  s p ?  x̂ |  1

%rr ^ r r  k% | fo ^t cnpraT 
?ft |  f a  *rnr fatft fa?*r *FT^Tt 

t o t ^ T  ^ r %  f w m  :t ^rt s fk  ^ r %  

^  ^ qqr ^ T  ST X̂ %f^FT ? P K  ^  

y rf a n  h  ft  eft iff ™ $ rr^r irnp=rr t  

*ft fa fr£ %fa?T TT fvTOT ĵfHT =^rf  ̂
•w k ? ^ r t  ^ t £  ? r s g f f  % 35<tt Qt&n

■srtnt <t̂ tr f^ n  arnprr *fk r̂frar

’fft’T Prt ?nr *iif>i ftrfflw ^r 
m n r r  *m zrl v t  * f t r
^  ?rd% % T ^ f t  f t  ^ t  ?>ft 1

t̂ F TJTf^t «Ff ^ 'As 
* m  ff 1 f ^ r  arr ?frr M  
a r t ^  f  ^  ^  f a r t *  ^

«fV I  1 *nfr w rt sj%w % *Tt 3 
isfr q-o ito ^rsjf ^ ^  1 ^  ^P»r
w w  r̂ %rmr ^ strt % <rt
# *ft*T *nr wxwr trr^n g i «rnr m* 
far % %w f  vmt #
*i^st grr T t̂  ̂ ?w f*mr itrt 
'm K &r sn^ff m v  =̂arNt w tw  
vt ^ r  *f frrgfV *k? t t  TfT t  
< r k  ^  s w i r r  ^  ft?  fr^r %  ? n m r  
i m n c R  ? f r r a r a r  f ¥

<T3TO «FT # d W T T t  « P ^  TT5TT f « R I R
t  1 %f^r ?rnr 

tr% ^  T f wpt£ «rr »if f  1 fantf %■ 
f% tr̂ r ^fr wr^r? ^r stptt
^  *mx ?frt»nr vr %rm | *flr
T̂T f̂ ?WRT  ̂ f% 1PTT 9XVTT Wft Vt

f f r #  w k  w  « n :
*f t  ? c n rp T  ^  ?rt f ^ r  < r ^ n r

*FT fW H  stf^ 5rf^ M<RR Vt%
f i r a r  ?r^cir |  1 'T s r R  ht*ftt w  %  
f a x r  f ^  y x v r x  %  « f ^  *r m e ft  |  1 

^  ferr v\  ̂ 1 
A ^  f̂?rT %  tr3rw g r m  
apt ? F ^  ^  f e n  f s R R T  't^ T a r
g x v r c  ^ t  « f t r  r̂zr. 5 ftf» F r

afft %  f ^  ^ T f ^  ^ H T  f * m T  
|  « r k  f s R m  f v  q^fi jTr |  f« F  t ^ t ?

wr^rx % fr«r p  t  1 ^nr 
igm |  t r t r  f ^ ? ^ T  |  f %  ^  sffcr ^  
^ R T  7 ^  H W n :  f? JT T T fT  V T

«TO qr ^ T R T  ^WT 1 iftr 
% r*fte ft ^  * n p j f t  w k
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«nr N t j  iff eft ^
t » f t w  T trq - * r ^ t  * *  ?nfar 

*n# *r$r ffa  w r n  ar?r *r% .1

m  *$ir w%  iir? ^  ’pf'tf
$  ’wfft? w  m * ft  »ptt
t  1

Mr. Chairman: I find that six hon. 
Members want to speak. I am afraid 
some Members have to be left out lor 
want of time.

Shri L. Achaw Singh (Inner Mani
pur); No one from my group has 
spoken.

Mr. Chairman: I do not think it will 
be possible for all parties to be ac
commodated. Bat I will try and ac
comodate as many as possible.

Shri L. Achaw Singh: I would con
fine myself to Demands No. 117, 128 
and 180. I have given cut motions 
Nos. 8, 9, 10, 11, 12, 13 14, US, 16, 17, 
IS, 25, 26, 27, 40 and 41.

Mr. Chairman: I have to announce 
that some of the cut motions given 
by the hon. Member are out of order. 
In Demand No. 128, cut motions Nos. 
41, 8, 9, 10, 11, 12, 13, 15, 16, 17 and 18 
are out of order. In demand No. 130, 
cut motion No. 127 is out of order. 
That means cut motions Nos. 40, 14, 25 
and 26 are in order.
Failure to set up more than one Refi

nery in Assam
Shri L. Achaw Singh: I beg to 

move:
That the demand for a supplemen

tary grant of a sum not exceeding 
Rs. 4,90,09,000 in respect of Capital 
Outlay of the Ministry of Steel, Mines 
and Fuel be reduced to Re. 1.
Failure to ensure greater percentage

of profit for the Government in 
the Oil India Private Ltd.,

and Indian Refineries Private Ltd.
Shri L. Achaw Singh: I beg to

move:
That the demand for a supplemen- 
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tary grant of a Bum not exceeding 
Rs. 4,90,00,000 in respect of Capital 
Outlay of the Ministry of Steel, Mines 
and Ehiel be reduced to Re. 1.

Absence of data and other details in
road construction and need for 

further details in the making 
of inter-district roads in Naga 

Hills.

Shri L. Achaw Singh: I beg to
move;

That the demand for a supplemen
tary grant of a sum not exceeding 
Its. 52,08,000 in respect of Capital 
Outlay on Roads (page 16) be re
duced 1»y Rs. 100.

Tfeed for strengthening the Dimapur- 
Kohima Road

Shri L. Achaw Singh: I beg to
move:

That the demand for a supplemen
tary grant of a sum not exceeding 
Rs. 52,08,000 in respect of Capital 
Outlay of roads be reduced by 
Bs. 109.

At the beginning, I would like to 
deal with Demand No. 117. This is a 
demand for Rs. 2 crores to repay out
standing advances from the Contin
gency Fund taken last year. Last 
year, in 1957-58, a sum of Rs. 253*08 
crores were provided as loans and 
advances to the States. This sum of 
Rs. 2 crores is in excess of Rs. 41-5 
crores. Actually Rs. 5 crores more 
were sanctioned this year in Febru
ary, 1958. Rs. 3 crores were met from 
savings and Rs. 2 crores are now 
demanded. I submit that this is very 
improper and this is not the regular 
way. The sums had been spent in the 
year 1967-£8 and do not know how 
and for -which these sums had been 
spent

We find that the internal resources 
of our country are in a crucial period
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and the States have not been able to 
manage themselves. So, the Govern
ment of India has provided these 
loans. We would like to request the 
Government of India to bring pres
sure on the States to raise the reve
nue out of their own sources as much 
as possible.

Coming to Demand No. 128 about 
this oil refinery business, I would 
like to submit that the decision of the 
Government of India to establish two 
refineries—one in Assam and another 
in Bihar—is unjustified. You know 
that there has been a wild agitation 
over that issue all over Assam. 
First of all, the Government of India 
announced that there would be only 
one refinery and there was a lot of 
discontent all over Assam. Then the 
Government of India have come to 
the decision that there would be two 
refineries, after that agitation. Still 
the people of Assam are not satisfied, 
because they feel that their cause has 
been neglected, and the Government 
of India have been indifferent to the 
rapid industrialisation of that part of 
the country. The Government of 
Assam, therefore, referred this matter 
to some American consultants and 
they have recommended that a uni
fied refinery should be started in 
Assam near the oil fields. To trans
port crude oil, pipelines should' be 
constructed. The Government of India 
should accept this recommendation of 
the American consultants and the 
economic aspirations of the people of 
Assam should be fulfilled.

I feel that there has been a lot of 
delay in the Government of India 
coming to an agreement with the 
Assam Oil Company. In spite of what 
the hon. Minister has said today, I 
feel that it took so much time for 
the Government of India to come to 
an agreement with the Assam Oil 
Company in this matter. It took four 
years to come to an agreement and 
Rs. 40 crores to Rs. 50 crores were 
spent every year in the form of 
foreign exchange. A royalty of Rs. 3
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crores every year has also been paid, 
by the Government ol Assam. 12 the 
oil refineries ware started earlier, if 
the agreements were reached earlier,, 
the Government at Assam would have 
saved at least Rs. S crores every year 
and that amount could have been, 
devoted to the development of the 
State.

£ would like to say one or two. 
words about the selfsufficiency in Oil 
products, so far as India is concerned. 
In India our demand is about 3 gallon* 
a year per head. For industrial coun
tries, the demand is about 500 gallons 
per head per annum and for the whole 
world it is about 70 gallons per head. 
Experts say that our demand is in
creasing by 10 to 12 per cent every 
year and within the course of ten 
years, our demand would be the 
double the present demand. That is 
why I submit that the Government of 
India have not been very serious 
about the attainment of self-sufficiency 
in oil products. It is said that Assam 
oil would be able to meet 56 per cent 
of the requirements of the whole’ 
country and about 10 to 12 per cent 
of the gas requirements. So, if the 
Government of India is serious, they 
should try their utmost to exploit the 
Assam oil resources.

So far as the establishment of the 
oil refineries is concerned, I would 
submit that the Government of India 
should establish only one refinery in 
Assam, according to the recommenda
tion of the American consultants. 
Now, that unusually in three areas we 
have found oil resources, one in 
Cambay, the Government of India 
should make a full assessment of ihe 
overall situation of our oil resources 
throughout the country and then take 
a decision of establishing another oil 
refinery somewhere in the western 
area or in the Central India. Because, 
the establishment of both the reflnerie* 
in the eastern part of India would be 
rather uneconomic. There is still time 
to decide that only one refinery would 
be set up In Assam.
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Regarding the terms of the agree
ment that the Government at India 
ha* entered into with the Assam Oil 
Company, I find that we have got
only one-third of the shares and, 
consequently, one-third of the profits. 
I think that this is quite inadequate. 
In the Middle Eastern countries, 
without any investment they have 50 
per cent of the share in all those 
companies started by foreigners. In 
order to attain self-sufficiency in oil, 
we should nationalise the Assam Oil 
Company and all those oil refineries 
and form a National Oil Corporation 
for the production, distribution as well 
as storage of our oil.

Then, aviation spirit and kerosene 
oil are much in demand and our oil 
refineries have not produced those 
products to meet our requirements. 
We should produce them and the Gov
ernment of India should take im
mediate steps to stop the import of 
those products.

Regarding lubricating oil, only the
oil companies have got the necessary 
equipments. In the agreement which 
the Government of India has entered 
with the three oil refineries there is 
no provision about the production of 
lubricating oil. Government should 
take immediate steps so that we may 
have these lubricating oils and other 
bi-products and we may utilize all 
those resources.

Coming to the last Demand, Demand 
No. 130, I find that the Government 
has provided Rs. 52,00,000 for the 
construction of roads in the Naga 
Hills Tuensang area. I would say that 
the Government of India has not been 
so much serious about the develop
ment of roads in that part of the coun
try. It is only when an emergency 
comes that they take up the construc
tion of roads. Here I take this op
portunity to congratulate the Indian 
army for the construction of so many 
roads, especially new roads, in that 
area. The difficulty is that we do not 
get technical men, qualified men, in- 
glneers and supervisors for that work.

I want to tell the Government of India 
that they should, as far as possible, 
take local men for the making of 
these roads.

Now no data or information is avail
able about the bridges to be con
structed. They should be collected 
first It is a mountainous and hilly 
area and so the construction work 
there will take much of our time and 
energy. Lastly, I want to refer to the 
lifeline of the Naga hills, the road 
connecting those areas. I request the 
Transport Ministry and the Govern
ment of India to strengthen that road 
so that it may be convenient for pas
sengers and the inhabitants.
Need for extending the scope of the 

Hindustan Salt Company (P) Ltd. 
to salt works of Sumadi, 
Surala and Huma in Orissa

Shri B. C. Moifck (Kendrapara— 
Reserved—Sch. Castes): I beg to
move:

That the Demand for a supple
mentary grant of a sum not exceed
ing Rs. 4,000 in respect of salt be 
reduced by Rs. 100.

Failure to prepare a Master Plan for 
the development of roads in 

Naga Hills.

Shri B. C. Mnllick: I beg to move:

That the Demand for a supple
mentary grant of a sum not exceed
ing Rs. 52,08,000 in respect of capi
tal outlay on roads be reduced by 
Rs. 100.

I wish to speak on Demand Nos. 3 
and 130. First I will confine my re
marks to Demand No. 3 about salt 
Under that Demand there is an 
amount of Rs. 4,000 to meet the ex
penditure incurred on the registration 
of Hindustan Salt Company (Private) 
Limited. It has been said in the foot
note that it is a new service opened 
as recommended by the Estimates 
Committee in 1954-55. It is a good 
suggestion and I welcome it. The
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[Shri B. C. Mullick] 
purpose of this Company is to produce 
more salt In this connection, I would 
like to say that this company should 
not be confined only to the three fac
tories in Rajasthan and Bombay. The 
scope of the company should be ex
tended to the salt producing areas in 
other States.

Here I wish to state that the manage
ment of the Sumadi, Surala and Huma 
salt works in the district of Gan jam 
in Orissa should come under the con* 
trol of the Hindustan Salt Company. 
I will give my arguments in the 
course of my speech.

It is well known that salt is an im
portant commodity. It is essentially 
required for human food for fertilizers 
in agriculture and also for develop
ment of industries. The demand for 
Balt is increasing today due to the in
crease of population and industrial re
quirements. But it is said that we 
have not sufficient salt to meet our 
requirements. I have heard the speech 
of the hon. Shri Guha where he said 
that according to the report of the 
Estimates Committee something has 
been done in Orissa to produce more 
salt. But I am sorry to say that noth
ing has been done so far to produce 
more salt in Orissa. Further. I am 
very sorry to say that in Orissa the 
yield is very poor. Three or four days 
back the Deputy Minister, Shri Satish 
Chandra, stated in this House in reply 
to some question that the yield of salt 
in Orissa is about 10 lakh to 11 lakh 
maunds against the total requirement 
of about 26 lakh maunds. I was sur
prised to hear this and it is really a 
very sad news.

Orissa was producing the finest 
quality of salt in India and up to the 
beginning of the 19th century she was 
exporting nearly about 9 lakh maunds 
of salt per annum to Bengal and 
other adjoining States. It is the sad
dest fate of Orissa that due to the 
imposition of excise duties on salt 
during the British regime the produc
tion of salt went down. Because of
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this many people lost their hereditary 
occupation. Since then no su ccessive 
effprts have been made to improve the 
production of salt in Orissa.

The deposits of sodium chloride, 
common salt, are abundantly found in 
the soil and sea water of Orissa. 
There are large number of salt fac
tories in Orissa. Even then there is 
no good production. There are seve
ral reasons for this poor yield: (I) 
the management is quite unsatisfac
tory; (2) lack of technical personnel 
to give scientific guidance to the 
workers; (3) weak financial position; 
(4) payment of wages to the workers 
is very low; and (5) inefficiency of 
the present salt administration.

I would like to state here that the 
headquarters of Orissa, which is in 
charge of an Assistant Salt Controller, 
are located at Calcutta. Due to this, 
the Assistant Controller cannot see the 
work in Orissa and the expenditure 
incurred is also more.

The Estimates Committee also have 
given their view that the headquarters 
should be located at the major pro
ducing area. It should not be located 
in a far away city. It should be locat
ed in Orissa. I do not know why it 
has not been done.

Another more strange thing is that 
there is no technical staff in any of 
the salt factories of Orissa. In this 
connection, I would like to read what 
the Salt Experts Committee, 1950 
have to say in the matter. It says 
on page 282:

“There is no technical staff at 
any of the two factories in Orissa 
to guide the manufacturing opera
tion.”

If that is the case, how can you ex
pect good yield?

Orissa can be made self-sufficient 
but it would take a little effort In 
this connection, the expert committee
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m salt, which was set up in 1950, had 
iven their strong opinion. On page 
(81, item 6 '4, they have said:

“It will be seen that the Gan- 
jam District alone can meet the 
entire requirement of Orissa and 
has furthermore a potential 
capacity to export about 45 lakh 
maunds of salt."

Moreover, it is pointed out that as 
the Gran jam factories are nearer to 
Sindri than the Naupada factory, they 
can meet the demand for salt of the 
>roposed soda ash plant at Sindri 

more economically than either the 
Madras, Sambhar or Kathiawar fac
tories. So, I do not understand why 
Orissa is not taken up first.

The Estimates Committee in 1954-55 
felt that the replacement of the pre
sent management of salt works by 
public limited companies will yield 
more. The Committee has also said 
that the production of private manag
ed companies is 75 per cent of the 
entire production of the country 
whereas the public sector produces 
only 25 per cent. If such is the case,
I sincerely request the Government 
to take effective steps and bring the 
management of salt works at Sumadi, 
Surla and Huma in Orissa under the 
scope of the Hindustan Salt Co.

Shri Kaghnramaiah: Madam Chair
man, the first Demand, as far as I am 
concerned and to which Shri Banerjee 
and also Shri Jain later on referred, 
is Demand No. 9, which relates to a 
case of reversion. As I was listening 
to Shri Banerjee, it appeared to me 
that he was trying to draw an argu
ment from this that in every case of 
reversion Government have been 
going on very wrongly and unconsti
tutionally and just because in this case 
the applicant could go to a court, he 
got relief and that it would not be so 
in thousands of other cases. I am 
afraid Shri Banerjee has not cared to 
look into the facts of this case.

This is a very peculiar case and I 
am sure if these facts were known, he

would not have made those remarks. 
What has happened is that one Shri 
Kolkar was appointed first as a Super
intendent and later on was promoted 
to the post of assistant engineer. The 
promotion was, however, done through 
the UPSC. It was, therefore, a mat
ter for argument whether his appoint
ment was to the post of an assistant 
engineer or his appointment to the 
post of an assistant engineer was by 
way of promotion. The department 
took the view that it were a case of 
promotion from the post of a Super
intendent to the post of an assistant 
engineer. If it was just a case of or
dinary promotion without the inter
vention of the UPSC, I am sure it 
cannot be denied that Government 
have a right, if he is officiating In a 
temporary post In a higher job, to re
vert without resorting to article 311(2) 
of the Constitution. But in this case 
the complication arose because the 
appointment to the superior post was 
through the intervention of the UPSC. 
Therefore, the appellate court held 
that this was not a case of promotion 
and that this was a case of direct 
appointment to the higher post

One can see that this is an arguable 
matter. As a matter of fact, in the 
first instance, Shri Kolkar moved a 
writ petition in the Bombay High 
Court against the reversion, but the 
appeal was dismissed. Later on he 
filed a suit and then there the court 
held it in favour of the Government. 
It was on appeal that the appellate 
court took a different view. It shows 
that in a matter like this it is a ques
tion of judicial opinion and courts 
holding different views. Of course, we 
have accepted the opinion of the high
est authority in this matter.

I want to make it very clear that 
this is not one of the ordinary cases 
of reversion where Government do 
have the right to revert without re
sort to article 311(2). This is a spe
cial case and it would be wrong, if I 
may submit, to draw an inference that 
in every case of reversion we are 
bound by article 31H2). As a matter
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[Shri Raghuramalah] 
f fact the other observation or in- 
srence drawn by my hon. friend, 
Shri Banerjee, is most unfounded. I 
Lave myself known cases where we 
uive ourselves suo motu interfered in 
:ases where constitutional provisions 
re violated and rules of procedure of 
lervice have not been complied with.

is one of those odd cases and I 
wild submit that it would be wrong 

draw any general inference of the 
lature suggested by Shri Banerjee.

The other Demand is Demand No. 
.08, which relates to a certain 
imount which we were called upon to 
» y  to a contractor by virtue of an 
rbitrator’s award. I would not take 

nuch time. Shri Banerjee has sug- 
ested that we should not do these 

hings through contract system but 
we should do it departmentally. I 
vould venture to say that it is for the 
government in each case to consider 
whether it is economical to have it 
lone through a Government depart
ment or through a contractor. In cases 
if this type we have found by experi
ence that it is much cheaper and much 
more economical to have it done 
through contract system than depart- 
nentally. Once we begin to do things 
iepartmentally, various factors crop 
up, for instance, the privileges and 
amenities which we are giving to 
other employees of the Government 
nrill have to be given here also. There 
are various other factors which have 
to be looked into.

169 Demand* for

In this case also, there is another 
feature to which I would like to draw 
the attention of the House. This par
ticular contractor, Shri Kushal Singh, 
was given a contract for construction 
if certain roads and culverts. He did 

not complete the work by the due date 
and then we cancelled the contract, 
later on certain demands were made. 
Dne of the items—major item in this 
»se  I should say—is an amount at 
Rs. 8,427 being compensation for 
delay. The arbitrator reduced it to 
Rs. 710. It is just one’s estimates as

against another’s estimates and if the 
arbitrator chose to reduce it to Rs. 710, 
we have to accept the arbitrator’s 
award. We have done it. There Is 
nothing like under-estimating here. It 
is just an opinion and we have sub
mitted to the opinion of the arbitrator.

I would, therefore, submit that in 
neither of these cases, it is permissible 
to draw any general inference of any 
lack of proper care. The House may 
please vote the Demands.

Mr. Chairman: All the cut motions 
are before the House.

The Minister of State In the Ministry 
of Transport and Comm nnicationa 
(Shri Raj Bahadur): A few observa
tions have been made in regard to 
road development and construction 
programme in the new Naga Hills 
unit. As we know, it is a unit which 
has come only lately into being and 
the former two divisions in Assam 
and another division in NEFA, the 
Tuensang Division, have been com
bined to comprise it.

The Second Plan provision for 
roads was very insufficient and we 
found that it was exhausted quite 
soon. Last year we spent as much as 
Rs. 60 lakhs over the roads and this 
year we And that we would be able 
to spend as much as Rs. 64*08 lakhs. 
Therefore, we had to come forward 
with this demand.

The main point made was in regard 
to the lack of engineers and that we 
should go a little more quickly with 
the Kohima-Dimapur Road. As we 
all know, this is on our National High
way No. 39 and is an important link 
so far as it is the only road between 
Assam and Manipur. I can only say 
that during this last one year for the 
improvement of certain sections of 
the road, we have already sanctioned 
estimates aggregating to Rs. 25* M 
lakhs. I need hardly go into details
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thereof, but it may be remembered 
that it is a very difficult area insofar 
*8  every now and then we have got 
to  face landslides on aacount of .heavy 
rains as also that this is an area, 'which 
&as been unfortunate in the sense that 
some anti-social activities have result
ed in the burning of some bridges and 
-also the destruction of some parts of 
the road. So all these damages have 
igot to be repaired and the effects of 
landslides have got to be removed. 
Therefore, I plead that this particular 
Demand may be accepted.

In regard to the lack of engineers 
«nd overseers, I can assure the House 
that we shall look into the matter and 
in case there is actually some shortage 
of overseers and engineers, that shall 
be looked after and proper comple- 
jnent of staff provided.

Shri P&nigrrahl (Puri): With regard 
to loans and advances to States, 
though I am not opposed to the De
mand, I would like to refer to the 
principles involved in making loans 
and advances to States. In one of 
the answers to my questions, I was 
told that the total loans advanced to 
the States till the end Of 1986 were of 
the order of Rs. 900 crores, and I 
think after 1956 the amount of loans 
and advances made to States goes up 
to %ome thousand crores of rupees. I 
was also told that very small amounts 
of these loans have been repaid by 
the States to the Central 'Government. 
Many of the States, for instance, 
Orissa, West Bengal, Andhra and 
Punjab, have time and again come 
forward with suggestions to the Cen
tral Government that the principles of 
advancing loans and advances to State 
Governments must be finalised. There 
are loans, matching grants and grants 
in aid, different types of advances 
being made to States. For instance, 
the Chief Minister of Orissa has 
stated that by now Rs. 150 crores have 
"been advanced by way of loans to the 
State Government. In one of his 
answers, the Chief Minister has said— 
"'Supposing the State Government does 
not repay any of these loans, can the

Central Government put the State 
Government to auction’? Some sort of 
an idea is growing in the minds of 
the State Governments that there is 
every possibility of their not going to 
pay back the loans. On the one 
hand, the Government of India are 
advancing loans. On the other, the 
Government of India themselves are 
taking loans from foreign countries. 
It has been said that under the Second 
Plan, the debt owed by India in res
pect of capital goods only amounts to 
Rs. 887 crores as on 1st April, 1958. I 
think this amount also may go on in
creasing.

As I said, on the one hand, the Cen
tral Government incurs loans from 
foreign countries; on the other, they 
also advance loans to the States. It 
is very good. But what happens is 
that it looks as if beginning from the 
Centre the entire Governments are 
run on loans. A point will come when 
we will have to ask the State Gov
ernments to repay the loans, when 
we will have to ask them to increase 
their resources. The rates of interest 
are also going on increasing.

So there must be som# principles 
finally decided as to how the State 
Governments will be required to pay 
back these loans. What is happening 
now is that the Central Government 
begin to disbelieve the State Govern
ments. For instance, the Orissa Gov
ernment pleaded that because of 
drought, the loss was enormous. But 
the Central Government could not be
lieve it, perhaps because they thought 
that the State Government was saying 
something which was not true. So 
there is some kind of disbelief deve
loping between the Centre and the 
States because of this transaction. So 
there should be finalisation of the 
principles about the short-term and 
long-term loans which are being ad
vanced to the States. If the Orissa 
State is asked to repay the amount of 
Rs. 150 crores, it will be something 
which is impossible, if it is not de
cided that the repayment will be. say, 
after 50 or 00 years. So my simple



[Shri Panigrahi] 
request is that no longer time should 
►e taken in fixing definite principles 

so far as loans and advances to the 
States are concerned.

I would only like to refer to an
other Demand which is regarding 
Nagaland. I am glad that some 
amount has been advanced for con
struction of roads in Nagaland. But 
there is also a matter of principle in
volved in this. Have the Government 
of India got a definite policy so far 
as the frontiers are concerned? Be
ginning from Assam to Nepal, Bhutan 
and Sikkim, the entire Himalayan bor
der, there are so many tribes. Inside 
the international frontier which has 
been accepted by the Governments 
concerned, there are numbers of tribe* 
about whom we do not know at all,
Trade and cultural intercourse bet
ween all these people in the frontier 
region is lacking. Communications 
are entirely lacking so far as the 
nortnem and north-eastern frontiers 
are concerned. I think some definite 
policy should be evolved so far as 
the frontier administration is concern
ed and so far as communications in 
this frontier areas are concerned.

I was told that with the silent 
approval of the Government of India,
American money and American policy 
have completely entrenched themselves 
in Nepalese politics, and they have 
extended their activities to Sikkim and 
Bhutan also. So in that entire bor
derland of Nepal, Bhutan and Sikkim 
with which we have not been able to 
make any contacts today, some kind 
of anti-Indian feeling is being created.
I think the Government of India 
should, therefore, formulate a definite 
policy so far as these frontiers are con
cerned. So far as the development of 
trade, development of communications 
and increase of the purchasing capa
city of the people are concerned, the 
Government of India lack a definite 
policy in this region. These people 
in the frontier areas, who are really 
our guardians at the frontier, do not 
know much of the developments tak
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ing place in India because they are 
out of touch with us. So they do not 
get any chance of development taking 
place in these regions. So I would 
suggest that Government should for
mulate a definite policy in this regard.

Shri Satiah Chandra: I thank .you  
for giving me this opportunity to say 
a few words in connection with De
mand No. 3, which deals with the 
formation of the Hindustan Salt Cor
poration. I am happy to see that ell 
the cut motions demand the expansion 
of the Corporation’s activities. So in 
fact there is no opposition to the idea 
of the formation of the Corporation, 
The only dissenting voice which was 
raised in this House was that of my 
hon. friend, Shri Harish Chandra 
Mathur, who probably disputed not 
only the principle of forming this 
company, but also the method and 
procedure we have adopted to form 
it. I was unable to* understand his 
argument and to follow him clearly 
when he said so eloquently that it 
was the legal, constitutional and moral 
obligation' of the Government of India 
to have taken the permission of the 
Rajasthan Government to form this 
Corporation.

Under the Constitution, salt is a 
Central subject. Salt had b?en a 
Central subject even before integration 
of the Indian States. The Government 
of India’s salt factories in Rajasthan, 
have been worked by the Govern
ment of India from sometime in the 
late 19th century. Of course, these 
lands originally belonged to the vari
ous Darbars in Rajasthan. They were 
taken- on lease 80, 90, 95 or 100 years 
ago. Some of them have been sub
leased to various other parties by the 
Government of India from time to 
time and some of them have been 
worked by the Government of India 
directly. Now, if the Government of 
India decides to sub-lease that land 
to a big state-owned corporation and 
to entrust to it the management of 
these salt works, in pursuance of the 
recommendation of the Estimates
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Committee of this House, I for one 
am unable to understand the objec
tion that has been raised by my hon. 
friend. Government have in this case 
been guided by the recommendation 
of the Estimates Committee. The Esti
mates Committee perhaps felt that 
the management of these salt works 
could be more efficient and could be 
carried on in a much better manner 
if the Government procedures did 
not apply and these works were not 
run departmentally. It was, there
fore, decided to form a corporation. 1 
may however, say.........

Shri Harish Chandra Mathur: Was
it also the view of the Estimates Com
mittee not to consult the interested 
parties?

Shri Satish Chandra: How is the
Rajasthan Government interested, I 
am not able to understand it. We 
are the lessees of the Rajasthan Gov
ernment. From year to year, for de
cades, we have been sub-letting por
tions of that land to various other 
parties. The point that is being raised 
today has not been raised during the 
last 80 years.

Mr. Chairman: To that, the point 
may be added that the corporation is 
being set up in the public sector.

Shri Satish Chandra: I am coming
to that. We kept the Chief Minister 
of Rajasthan fully informed about this 
development. He knew that a com
pany is being formed. There was re
gular correspondence between the 
Government of India and the Govern
ment of Rajasthan. He agreed in 
principle to the formation of the com
pany. Of course, certain details are 
to be decided. He agreed to the for
mation of the company. We have 
letters from him. He agreed to this 
verbally; he agreed to it in writing. 
It is not correct to say that the com
pany is being formed in spite of the 
opposition of the Rajasthan Govern
ment. I say to emphasise the point 
that even though the Government of 
India had no legal or constitutional

obligation to consult the Rajasthan 
Government or to be guided by the 
Rajasthan Government in this matter, 
we have kept them fully into the pic
ture.

The Federal financial arrangement 
between the Government of India and 
the Rajasthan Government will expire 
in 1960. That agreement has taken 
all the payments that are to be made 
by the Government of India to the 
Government of Rajasthan into account 
and lays down as to what payment 
should be made. That is being done. 
Payment shall continue to be made till 
1960. What the arrangement would be 
after 1960 has to be decided in the 
light of the existing Federal financial 
arrangement and the agreement to be 
reached between the Government of 
India and the Government of 
Rajasthan, when the revision of the 
existing agreement takes place.

Shri Harish Chandra Mathur: May I
know if any agreement has been 
reached between the Government of 
Rajasthan and the Central Govern
ment or this company regarding these 
payments now and hereafter?

Shri Satish Chandra: The Govern
ment of Rajasthan will continue to re
ceive all these payments from the 
Government of India up to 1960 as 
provided in the Federal financial 
arrangement The company is only a 
lessee of the Government The Gov
ernment of India and the Government 
of Rajasthan are bound by their
obligations to each other. There is
absolutely no change in that status.
Instead of these salt works being run 
departmentally, they are now being 
entrusted to a State-owned company. 
The company will be a sub-lessee of 
the Government of India and the right 
to sub-lease these lands has been 
exercised by the Government all 
through these decades.

That is my point

Shri Harish Chandra Mathur: I am
very sorry, I feel the hon. Minister has 
not understood the real point. Is it 
his contention that the Government of
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[Shri Harish Chandra Mathur] 
Rajasthan is under any obligation to 
perpetuate this lease after 1980?

Mr. Chairman: The hon. Minister 
has made that clear that up to 1960 
the present arrangements will con
tinue.

.Shri Harish Chandra Mathur: They 
.are lessees, but is there anything 
which compels the Government of 
Rajasthan to perpetuate the lease even 
After 1960?

Mr. Chairman: That is another point 
that he is putting forward.

Shri Satish Chandra: I say that after 
the integration of the States, the 
federal financial arrangements and the 
Agreements entered into by the various 
States and the Government of India 
govern the relationship in these 
matters, and that federal financial 
arrangement that has been entered 
into not only in regard to this 
.company or this land, but in regard 
’to all such matters between the 
Government of India and the State 
-Governments is due to expire in 1960, 
and a fresh agreement will have to be 
negotiated between the Government of 
India and the State Governments at 
that stage. That will cover several 
other things, probably leases given for 
railways, leases given for various other 
things, for highways, roads etc., and 
that will be the proper opportunity 
to raise this issue. Possibly just as a 
committee was appointed in this case 
under Shri V. T. Krishnamachari to 
look into this matter, another commis
sion may have to be appointed to look 
into the future arrangements. I can
not say precisely as to what is going 
to happen after 1960, but whatever is 
decided, the present obligations of the 
Government of India are there as they 
used to be. The Rajasthan Govern
ment will not deal directly with the 
company, but will continue to deal 
with the Government of India in this 
matter. I think I am quite clear as far 
that matter is concerned.

There has been some difficulty about 
the exploitation of bitterns to which

my hon. friend referred, because those 
80 year old agreements only give the 
right to exploit salt and not the salt 
bitterns or the other chemicals which 
can be extracted out of those salts. I 
do not know whether about 80 or 90 
years ago the existence of these bit
terns in the salt brine was known 
either to the Government of India or 
the Government of Rajasthan. The 
development of chemistry in later 
years perhaps made us aware of the 
existence of some other salts which can 
be economically recovered, and inci- 
dently reduce our dependance upon 
foreign imports.

18.59 hra.
[M r . D e p u t y - S p e a k e r  in the Chair]
There are few chemical salts which 

are available in the salt bitterns of 
Rajasthan. I do not know whether it 
would be a practical proposition that 
the State Government should set up a 
chemical factory right in the heart of 
the Sambhar salt works which are 
managed by the Central Government, 
whether it would be possible for salt 
brine to be processed up to a particular 
stage by an agency of the Central 
Government, then to be passed on for 
processing at a middle stage to the 
State Government, and obtained back 
for further processing for the recovery 
of salt by the Central Government We 
have been talking to the Rajasthan 
Government, have offered to pay a 
reasonable royalty on the recovery of 
the salt bitterns, and the matter is 
under negotiation. I do not think that 
there will be any difficulty in coming 
to some arrangement

Some other points have been raised 
by hon. Members, but I think they 
deal more with the Salt Commis
sioner's Organisation rather t h a n  
the formation of Hindustan Salt Cor
poration, and I do not wish to take the 
time of the House to cover those 
points. It is already 5 o’clock.

Mr. Depnty-Speaker: The Minister 
of Revenue and Civil Expenditure 
might begin tomorrow.

Dr. B. Gopala Reddl: Yes, Sir.




